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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

OA NO. 622/2024

IN THE MATTER OF:

VARUN GULATI ...APPLICANT

VERSUS

STATE OF HARYANA & ORS. ..RESPONDENTS

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 40, M/S SMITZ MARKETING

MOST RESPECTFULLY SHOWETH:

l.

That the present objections are being filed on behalf of M/s Smitz
Marketing, the Respondent No. 40, in compliance with the direction
dated 27.02.2025 passed by this Hon’ble Tribunal, wherein the
recently added industries in the Barhi Industrial Area matter were
directed to file their objections to the Joint Committee Report dated
03.01.2025.

That at the outset, it is submitted that the observations in the Joint
Committee Report (hereinafter “the Report™) do not correctly reflect
the compliance status of the Answering Respondent’s unit. Certain
findings in the Report appear to be based on assumptions and outdated
assessments, rendering them inconsistent with the Answering

Respondent’s current operational realities.
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That the Answering Respondent, M/s Smitz Marketing, located at Plot
No. 522A, HSIIDC, Barhi, Phase-II, Sonipat, Haryana, is involved in
the process of dyeing. The facility operates in full compliance with
environment regulations prescribed by the Haryana State Pollution
Control Board (HSPCB). The unit maintains proper and adequate
Effluent Treatment Plant (ETP) facilities with flow meters and
maintains logbooks for fresh water, trade effluent generated, treated,
and production data. The treated water is discharged into the HSIIDC
sewer & CETP for final treatment.

OBJECTIONS TO THE JOINT COMMITTEE REPORT:

That the Answering Respondent submits that an inspection was
conducted on 08.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant
(PETP). The Answering Respondent further submits that a Show
Cause Notice dated 02.01.2025, was issued by the Haryana State
Pollution Control Board (HSPCB), alleging non-compliance on

certain grounds of non-compliance.

That it 1s submitted that all of the issues as in the Joint Committee
Report were also raised in the Show Cause Notice issued by HSPCB,
to which the answering respondent submitted a detailed and reasoned
response. The answering respondent duly clarified its position and
provided documentary evidence of its compliance to HSPCB.
Therefore, the continued reliance on these findings is unjustified and
does not accurately reflect the present compliance status of the unit.

A Copy of the latest detailed and reasoned response to the HSPCB
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Show Cause Notice along with all the relevant annexures is annexed

herewith and marked as ANNEXURE R-1.

That during the inspection on 08.08.2024 by the joint team of CPCB
and HSPCB, it was noted that the ETP was under maintenance. The
dyeing process was not operational on the day of inspection; however,
non-polluting processes such as weaving were active. It is important
to note that there was no water at the inlet and only still water was
present at the outlet of the storage tank during this period. The ETP
was being cleaned by diluting water with hard sludge and transferred
directly to the sludge bed, which the officers observed. The samples
taken by the officers from the still water at the outlet, which led to a

rise in parameters, were not reflective of normal operating conditions.

That the Answering Respondent conducted timely self-analysis and
observed that the parameters were within limits. The high reduction
in pollution parameters as indicated in the Show Cause Notice is not
indicative of dilution with freshwater but a consequence of advanced
treatment technology and the specific nature of the processes
involved, which require a 4-stage washing process for polyester yarn.
This process naturally results in diluted effluent. The Answering
Respondent has implemented a Chemical Management System using
non-toxic, eco-friendly ZDHC-approved chemicals, optimizing

resource utilization and reducing pollution loads in wastewater.

That the Answering Respondent has implemented color coding in the
PETP for the purpose of pipeline identification of treated, untreated,

and utility water systems. The process flow diagram demonstrating
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the design and treatment stages supports the efficiency and
compliance of our operations. There has been no dilution in the
process; the water used was solely for the removal of hard sludge,

which is not covered under the normal process.

That the Answering Respondent has deposited a performance security
fee of Rs. 2,00,000 and a water testing re-sampling fee of Rs. 4,500
to demonstrate its commitment to compliance. In fact, thereafter, a re-

visitation and re-sampling has been conducted on 25.07.2025.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their
families. The answering respondent is a key contributor to the textile
industry, and any undue penalties or restrictions would harm not only
the unit but also suppliers, vendors, and small businesses that rely on

its operations.

That in view of the above submissions, the Answering Respondent
also prayed that the allegations in the Show Cause Notice be
reconsidered, as they were based on incorrect assumptions and lacked
substantive evidence. The Respondent requested that its compliance
measures be duly recognized and that it be granted an opportunity for
re-inspection with independent verification to conclusively establish
adherence to environmental norms, which was in fact done on

25.07.2025. The Answering Respondent reiterated its commitment to
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upholding all regulatory standards and sought a fair and just

resolution of the matter.

5. That the Answering Respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

6. The Answering Respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.

FILED THROUGH:

N oQD” o
[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA]

[CHINMAY DUBEY] & [RHYTHM KATYAL]

Advocates for Respondent No. 40- M/s Smitz Market

8A, Sagar Apartments, 6-Tilak Marg,

New Delhi-110001.

Mob.: 9888884445

Date: 23.08.2025 E-mail: siddharth.batra@satramdass.com
Place: New Delhi Phone: 011 4704 6111



mailto:siddharth.batra@satramdass.com

5452

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. No. 622 of 2024

INTHE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

I, Harish Kumar Johar S/o Sharwan Kumar, aged about 54 years R/o
C-7/77-78. Sector-8. Rohini. Delhi-110085, do hereby solemnly affirm and

stat as under:

1. That I am the authorized signatory of Respondent No. 40, M/s Smitz

Marketing, having its office at 522-A. Phase-II. Barhi, HSTIDC,
Sonepat, Haryana, in the aforesaid Original Application, I am aware

of the facts and circumstances of the case in my official capacity as

stated above and hence, entitled to swear this affidavit.

2 That the accompanying reply has been drafted by my counsel under
my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. I pray that the said reply to be

treated as part and parcel of this Affidavit and the same is not being

reproduced for the sake of brevity.

3. I say that the documents / annexure produced along with the reply




5453

VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at Delhi on thisuldEﬁﬂf w‘éﬂia 2025.
2.6 FEB 0% For SMITZ MARKETING

xwv\ Proprietor

DEPONENT

ATTESTED
N\

Notary Public Delly

6 FEB A
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o ANNEXURE R-1

To

STANDARD
100

The Regional Officer
Haryana State Pollution Control Board
Sonipat

Subject:- Reply to show notice for Closure under section 33-A of water
Act,1974,prosecution action under section 43/44 of water Act,1974, revocation of
consent u/s 27 of the water (Prevention & Control of Pollution) Act, 1974 & ufs 21
(4) of the Air (Prevention and Control of Pollution) Act,1981 and imposing
environmental compensation as per order dated 22.12.2021.

Dear sir,

With reference to the letter no HSPCB/SR/2025/2644 dated 02.01.2025
received on dated 16.01.2025, it is mentioned that we agree to the statement that
the unit was inspected on 08.08.2024 by the joint team of CPCB and HSPCB. We
approve that our unitis involved in the process of dyeing.

Though, at the time of inspection some discrepancies were observed that has been
fulfilled below:-

1. Itis mentioned that as we have agreed upon the fact that our unit was visited by
the team consisting one male and one female respectively. Our ETP was under
maintenance by that time, it was observed by the officers too. The dyeing process
was not functiona! that day but the non polluting process i.e. weaving was

undergoing. The plant was inspected by the officers, there was no water present at
the inlet, and only the still water was present at the outlet of storage tank. The ETP

was getting clean by diluting water with hard sludge and it was directly transferred to

the sludge bed. But, the officers took the samples from the still water at the outlet
that led to rise in parameters, Further, it is mentioned that we have already made

timely self analysis and observed that the parameters were within limits. The copy of

the same has been enclosed.

*We have made the color coding applicable in the unit, to highlight the pipes
according to the effluent process chart; the same has been placed on the ETP.

e NA STATE POLL
/Qw\““} q*ﬁﬁ AR NTROL BOARD
& piot-1, Sector-15: Part
ONEPAT-131001(HR)
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So, in this regard the reply to the discrepancies:-

Firstly, the samples for analysis have been taken from the still water
and secondly that’s the main reason for unstable parameters, there has been no

dilution in the process, only the water was used to remove the hard sludge that’s not
covered under the process.

Furthermore, we have deposited performance security fee amounting to
Rs. 2,00,000/- vide transaction no1801BBD03584 dt 18.01.2025 in favor of Haryana

State Pollution Control Board Panchkula. We have also deposited water testing Re-

sampling fee for Rs. 4500/- vide transaction no 1801B0D09115 Dt 18.01.2025 (copy
enclosed).

Concluding the above, it is requested that re-visit and re-sampling must be
conducted.

Thank you

Yours faithfully
For SraitaMaTketIGBCETING

0
Authorized5i ﬂfed Signatory
Encl:- Copy of Self Analysis Report

Copy of receipts Rs. 200000+4500/-



Performance Security

H

Transferred To

Hspchb Fee

%2,00,000

Transferred successfully

fransaction 1D 1801BBD03584
nafer type IMPS
PUNIAB NATIONAL BANK

Account Number 4916000100007912
IFSC Code PUNB0491600
From YES BANK
From Account 070363200000510
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Water sample Testing Fee

H

Transferred To

Hspch Fee

4,500

Transferred successfully .« 1o Tk 2057 ¢

Transaction D 1801B0D09115

fransier type IMPS

To PUNIAB NATIONAL BANK
Account Number 4916000100007912

FSC Cod PUNBO491600

From YES BANK

From Account 070363200000510
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Plot No, 1, Sector-15, Part-1II, Soni
_ ; . -15, P , Sonipat
h.-0130-2236119, E-mail ID: - hspcbrosr@gmail.com '

.,\t_'.!, “H- HARYANA STAT54(N5LZJTION CONTROL BOARD =", 11

\Jo HSPCB/SR/2025/ L =
| Il Dated: =8| ) /S

To
M/is SMITZ MARKETING,
PLOT NO 522A PH Il HSIIDC BARHI,
District Gannaur. Sonipat, Haryana
Sub:  Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action

under section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and

Control of Pollution) Act, 1981 and imposing environmental compensation as per order
dated 22.12.2021,

Whereas, the unit was inspected on 08.08.2024 by the Joint Team of CPCB and HSPCB in
reference to OA No.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble
NGT, New Delhi and the unit is involved in process of Dyeing having CTO valid upto 30.09.2026.

Whereas, during inspection following deficiencies have been observed which need to be

compliea as per condition of CTO granied to the said unit:-

1. Freshwater tap was found open in the tube settler of the ETP after flash mixing tank which was

providing flow at the outlet.
2. Effluent characteristics: as per analysis report is as below: -

' Parameter '_T‘ PETP inlet | PETPoutlet |Prescribed Compliance w.r.t norms
| , discharge
' norms
i | e b :
| pH nlet B.7 6090 |
| |samples mot{ __ 1 _ o
| BOD (mg/l) | collected as 5 500 Non-Complying (Drlutron)
. ____|inlet pump T e e
COD (mg/l) was  undar 31 1400 |
e L ETHOABAGE =" 1800 |
I 788 (mall) : 12 1500 |
' during
o8 mgm | INspection 860 2700
.. e ez ] - —
| Sulphides (mg/1) 6 T ¥
Phenalic ; ~ 1.85 1 i
l compound - | |
B—— I N e




1
5458 N,Z

lying w.r.t consented discharge norms for Sulphide (6 mg againg;

. Non-Com |
3 1.85 mg/l against 1 mg/l).

mlfghl.l y
phenolic compounds ( "

Therefore, you are hereby directed to show cause & explain within 15 days ag 0y .
action may nct be taken against your unit u/s 33-A Water (Prevention and Contro| of PO”WP‘,.‘--:._

. L M Ay
1974, prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act 1974

and revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act 1974 ¢, uls 21 1

of the Air (Prevention and Control of Pollutian) Act, 1981 besides initiation of legal action under 17, .
for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mentioneq
stipulated time period, it will be presumed that you have nothing to say in this regard and accept the
status as mentioned above, which will warrant closure action against your unit under relevant sntal

Rules besides initiation of legal action under the relevant Acts/Rules without giving any further notice

Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the directions of Board issued letter no. HSPCB/IPLG/2021/2343-2350 dated 22.12.2021 as
assessed by the Board as per methodology defined therein.

| i SNEE A~ -
.
Regional Cffice

Sonepat <2gicn.
Endst. No. HSPCR/SR/2025/ Dated: ﬂz;- A

A copy of the above is forwarded to the Chaiman, HSPCRB, Panchkula for information, please.

Regional Officer
Sonepat Region.
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Submission of Reply dt. 21.04.2025

Date 28.04.2025
To

The Regional Officer

Haryana State Pollution Control Board
Sonipat

Subject: Submission of Reply to Show Cause Notice No. HSPCB/SR/2025/659 dated
21.04.2025 - in regard to Reference: Show Cause Notice issued to M/s Smitz
Marketing, Plot No. 522A HSIIDC, Phase-Il, Barhi, District Sonipat Haryana.

Dear Sir,

With due respect, | on behalf of M/s Smitz Marketing, Plot No. 522A,
Phase-Il, HSIIDC Industrial Area, Barhi, District Sonipat, humbly submit the following in
response to the Show Cause Notice No. HSPCB/SR/2025/659 dated 21.04.2025,
received dt. 21.04.2025 through registered e-mail as: -

1l That we acknowledge and confirm that our unit was inspected by the Joint
Committee of CPCB and HSPCB on 08.08.2024 in reference to OA No. 622/2024. The unit
is engaged in finishing of Dyed Yarn (Polyester Yarn) followed by washing and dyeing
which is water polluting in nature and covered under red category of consent
management of the Board dated 04.12.2020 and the unit has obtained CTO to our unit
vide No. 30439354 dated 13.12.2022 for the period 01/10/2022- 30/09/2027 and during
the said visit, the effluent samples were collected and observations were noted.

2. That our unit has always maintained a proactive approach towards
compliance with environmental laws and the directions issued by the Hon’ble Board. We
have taken the observations seriously and have since taken steps for appropriate
corrective and preventive action.

33 In compliance with the directives, please find below our point-wise
submission and supporting documentation: -

[A] we are submitting original Affidavit A notarized affidavit confirming that the unit does
not have any separate or parallel connection to the storm water drainage system is
enclosed. Annexure-|

[B] Borewell Details: There is no Borewell install in the unit, we have use only HSIIDC
water Bill copy enclosed 6 Months. Annexure-I|

Page 1-2
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[C] Water Balance Chart: A water balance chart indicating raw water consumption,
usage across various processes, and the source of water procurement is enclosed.

Annexure-Ill

[D] NOC from HWRA: Not Applicable in this case because we have use HSIIDC water
only.

[E] Raw Materials and Production data: The list and documents for raw material has
been enclosed and Comprehensive details of finished goods (with quantities) along with
GSTR-1 and GSTR-2 statements for the last 6 months are attached. Annexure-IV

[F] PETP Logbook: PETP operation logbook covering chemical/electricity consumption
and treated effluent records, along with relevant purchase and servicing bills, are
submitted herewith. Annexure-V

[G] Hazardous Waste Disposal: Copy of the valid agreement with M/s GEPIL for disposal
of PETP sludge and corresponding manifests generated via HROCMMS portal for the past
one year are enclosed. Annexure-VI

[H] Trade Effluent Quantum: Updated data on actual trade effluent generation vis-a-vis
the CTO capacity is provided. If required, we shall initiate the due process for capacity
revision.

[l]] Water Conservation Measures: Report detailing the implementation of CPCB textile
charter recommendations, including water recycling and conservation initiatives, is
enclosed.

1. we have installed Screen cum Oil and Grease Trap for cleaning and remove waste.
2. we have installed Blow air at all Corners and Mix well from Bottoms.

3. we have installed Automatic inlet and outlet pH meter.

5. There is no Salt use in the process.

6. There is no Soda Ash use in the process.

7. No cooling tower use at various stage

9. we reduced MLR@1/28.5 as per self-washing report.

10. We have installed TDS meter final PETP outlet line.

Page 2-3
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[J] Treated Effluent Outlet: Photographic evidence of the visible single outlet connected
o HSIIDC manhole, located outside our unit premises, is enclosed for verification.

Annexure-VI|

Further, itis mentioned that there has been issue regarding the PETP adequacy
and dilution concerns, it is regarded that the unit has made colour coding at the PETP to

show the accuracy and it is mentioned that none type of mischief like dilution is
processed in the unit.

Moreover, there has been additional shortcomings fulfilled below: -

1. Itis mentioned that we agree that the inspection was being held and the inlet pump of
ETP was under maintenance, the same has been cleaned and maintained (photographs

enclosed). Annexure-VIlI

2. Itis mentioned that the freshwater tap was open in tube settler to clean the ETP, after
its cleaning the freshwater tap was dismantled from that place (photographs enclosed).

3.Itis clarified that the unitis complying under the prescribed norms, the same has been
checked with timely assessments from the board’s recognized lab, it is requested to
conduct the sample for same.

Also, there has been no dilution made in the unit. Proper colour coding has been made
atthe PETP to showcase the reality.

1. Regarding the PETP adequacy: we have initiated a structural adequacy assessment
through a government-approved technical institution and will submit the final report
shortly.

2. Simultaneously, we are initiating re-sampling as per the HSPCB policy, and we have
deposited the performance security fee amounting to Rs 200000/- vide IMPS Ref No.
1801BBD03584 online receipts dated 18.01.2025 and resampling fees amounting to Rs
4500/- vide IMPS Ref No. 1801B0D09115 online receipt dated 18.01.2025.

Annexure-IX- X

Also, there has been no dilution made in the unit. Proper colour coding has been made
at the PETP to showcase the reality.

We assure that our unit remains committed to environmental protection, pollution
prevention, and adherence to statutory norms under the Water and Air Acts. We are
continuously upgrading our infrastructure and processes to meet the prescribed
standards.

Page3-4
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Prayer: In view of the above submissions and supporting compliance documents, we

humbly request your kind office to consider our response as satisfactory and take
the same on record.

We assure you of our utmost cooperation and timely compliance in all future matters
as well.

Thanking you,
Yours faithfully,

For Smitz Marketing

[Authorised Signatory]

Enclosed: - Annexure 1 to X

Page4-4

For SM[YZ MARKET

uthorised Signatory

17
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Indian-Non Judicial Stamp
Haryana Government

Agreement Award Date: 24/04/2025

Certificate No. ~ TAX2025D6 l]ﬂﬂ|ﬂ||||[ﬂﬂ|l\l|ﬂﬂ|m|m;“1 - Stamp Duty Paid : 101

GRN Ne. 184227000 [T Penhy: £e

(Rs. Zaro Cnly)
Seller / First Party Detail

Name: Smitz Marketing
H.No/Floor : X Sector/Ward : X LandMark : X
City/Village : X District: X State: X
Phone: 98******0g

Buyer /| Second Party Detail
Name : Hspcb
H.No/Floor : X Sector/Ward : X LandMark : X
City/Village: X District :  Xx State: X
Phone : 99******99

Purpose :  affdavit

The authenticity of this document can be verified by scanning this QrCode Through smart phone or on the

/

ACHIDAVIL

|, Harish Kumar Johar, Proprietor of M/s Smitz Marketing situated at plot n0.522 A HSIIDC, Barhi, Sonipat, do hereby solemnly affirm
and declare as under: -

That | am the lawful Proprietor of the industrial unit operating under the name and style of M/s Smitz Marketing, situated at
plot no.522 A HSIIDC, Barhi, Sonipat Haryana '

That the said industrial unit is duly connected to the designated sewerage/drainage system as provided by the (HSIIDC).

That there exists no unauthorized, separate, or parallel connection from my industrial unit to the storm water drainage
channel, nor has such a connection ever been established.

4. That | hereby undertake and affirm that no such unauthorized, separate, or parallel connection shall be made in the future
1o the storm water drainage system under any circumstances.

5. That in the event any such una uthorized connection is discovered at any time, | shall be solely and fully responsible for the
same and shall be liable to face any legal, administrative, or penal action initiated by HSIIDC, the Haryana State Pollution
Control Board (HSPCB), or any other competent authority in accordance with applicable laws, rules, and regulations.

6. That this Affidavit is being executed for submission to the Haryana State Pollution Control Bcl)?d (HSPCB), Sonipat, as a
{ormal declaration and undortaking with regard to the absence of any separate or parallel co H(SMH.%MARKGETING

drainage system from the aforesaid industrial unit. M
EPQNENT |
ﬂ}OprJetor
VERIFICATION

|, the above-named deponent, do hereby verify that the contents of this affidavit are true and correct to the best of my knowledge and

pelief. No part of it 1s false and nothing 5 concealed therefrom. For SM”’Z MARKETING

roprietor
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HSIIDC Industrial Eslate, . Barhi, District: Barhi, 131101
Phone: +01:130-2474758 Fax; +91-

E-mail: fn visit us 81 : http:/www halidcesewa.org.in CIN:U20199HR1967SGCO34545
S s B Date. 28/04/2025 Ove Dste: 13052025

Water / Sewerage Bill = e s
Alloties Name.:  SMITZ MARKETING uu:
2 \ BN [ . ! Pa; rA;
A D}spd kg i |Emto '. 3',‘"',:" ay dua il hase |Sector 'Plot Ng'; 1z(sqm)
Sonipal Barhl Industrisl Estate |11 |- 522-A | 1012
The | | :Meter Reading(Meter - Working) Unit Consumed(Ki) Rale ’WalOLC 1arg m a)ﬁl
From To New ol .
01/08/202¢ | 31/03/2025 6453 2118 4335 1" 47685
S Wnlo Water ' wwcondc Hooster o W 5| PRI PRI R A w'ld”“(i%hl 3
. ; ‘ OBISNA- [Arrenrs | Payable Tolal
Clossl(WC)VUrinal (URI) (b) ~ /|| Charges: (mfc)a) e ofwnlu;lftmom ;::;ﬁw e 2::1(1:) A;‘f”m, (Sht;whlm. wm
: ... | No. | Rate(Per Month)| Amt. | Unit lRale Aml. [(teny) Charges(d) Any(e) i Due Dale (g) dﬂfe('f

wep | 6 15 720 3°‘“'°[ 9 |[27311 (asDecedee-l) (g
Uiy 6 5 240 0

Total Sewerage Total Waste Waler

Charges(g) 960 | Charges cx(i+i) 27311 0 0 0 75956 7596 83552
Impertant Nots: Notice in instruction are prinied on reverse. For and on
+Piease Pay the b oniine a1 www hsidcesews org in behalf
ii Kindly make timely paymants 10 avoid disconnection
w. Cash payment will nal be accepied
w. Flat rale charges shall be lsvied 4 the meler romains out of order for moro inan wo monihs. .

' mmi-asigmuy

Repori Date: Mon Apr 28 13:21:12
NG
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SMITZ MARKETING | 522-A, PH-2, HSIIDC, BARHI, SONEPAT - 131101

Water Procured from HSIIDC Supply

1. Grey Yarn Wind to Soft Package for Dyeing — No Water Usage.

2. Boiler Capacity 1.0/hr X 1000 Itr per Hr. Pressure Maintained 5 to 6.5 KG

20
_TING

)C, BARHI
A-131101

S3K171

(Runs on Customer Demand - Once a wek, Boiler running time - 7Hrs/week).

3. Dyeing of Yarn Water used per day in dyeing Machines —>

Mach No Mach Capacity (KG) |Lots/Day |Mach Capacity/Day (KG)
3 50 2 100
4 16 2 32
5 16 2 32
6 13 2 26
7 18 3 54
8 48 2 96
9 48 3 144
11 7 3 21
12 _ 32 3 96
_ Total 601
o Litre/KG 2859
‘ Water
B Utilised 17182.59
jas;d on Customer Demand (Appx Once a Week)
iﬁ/l‘ach No Mactl Capacity (KG) |Lots/Week |Mach Capacity/Day (KG)
|_ U 360 1 360
i 2 272 1 272
T Total 632
T Litre/KG 243
|Water Utilised Per Week 15357.6

Drying of Dyed Yarn — No Water Usage.

Winding of Yarn on Cones & Tubes — No Water Usage.
Final Packaging of Finished Goods — No Water Usage.
No of Employees 20 (20 x 30 = 600 litre/ day )
Cleaning of machines/ flooring approx 300 litre / day

o N oA

Total water utilised per day is 1166 + 17182 + 2560 + 600 + 300 = 21808 litre / day.

Authorised Signatory
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financlalyear: .~ .| 2024-25
Taxperiod | March
GSTIN - | 06AGMPK4653K1Z1
2 @ *'| HARISH KUMAR JOHAR
_(b? | SMITZ MARKETING
© - . 5| AAD60325073056E
| 02/04/2025

No. of Document
records Type

Value ) Integrated Tax (%) Central Tax (}) State/UT Tax (%)

‘4A™ Taxable outward supplies made't
Total

4B - Taxable outward supplies made 1o registered persons attracting tax on reverse charge-B2B Reverse charge
Total [ 0 | Invoice |

5= Taxable outward inter-state supplies made to unregistered persons (where invoice value'is more than Rs. 1.lakh) including
Total [ 0 I Eftes

6A — Exports (with/without payment)” .=~

Total 05550 Invoice
- EXPWP [ Invoice ¢
- EXPWOP o Invoice : 0.00
6B - Supplies made to SEZ unit or SEZ develoj % 3 } ;
Total ; 0. Invoice 3 0.00
- SEZWP 507 Invoice /. ; 0.00
- SEZWOP _|REES0* Invoice ' ', 0.00
6C - Deemed Exports ~ DE SEESNA 257 FHR : = T : ‘
Total [ o [ invoice 0.00 | 0.00 0.00 | 0.00

S For SMITZ MARKETING
7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through'e-commerce operator. attﬁcting TCS~B2C8 (Others) . ot/

N &\JJ\/ IP Address: 152.56.65.37

thorised Signatory




No, of DUCUIIEHY value (?) Integrated Tax (7)  Central Tax (%) State/UT Tax (2) Cess ()

DUsER
escription records Type

Total Net Value
8- Nil rated, exempted and non GST outward supplies
Total
- Nil
- Exempted
- Non-GST
9A- d: to taxable d sup made to reg d person In retums of earller tax perlods in table 4 - B28 Regular Z / .
Amended amount - Total I 4 [ Invoice l 0.04 0.00 ] .- 0.00 l . -
Net differential amount (Amended - Original) | | | -82,204.16 0.00 4932.25 | 493225 | 0.00 \
R Wi s |
9A- dment 1o taxable outward supplies made to registered person in retums of earlier tax periods In table 4 - B2B Reverse charge, B 2 - 3 & 4
‘Amended amount - Total [ [} invoice | 0.00 [ :
Net differential amount (Amended - Original) | | 0.00 [ 0.0 i - 0.
: 2 Ty SR
‘9A-Amendment to Inter-State lies made to Unreg d person (where invoice value is more than Rs. 1 lakh) in.returns of a "
Amended amount - Total I 0 Invoice | Rk 0.00 0.00
Net differential amount (Amended - Original) | | 0.00
9A endmentto Export supplies in retums of earlier tax periods in table 6A (B(PWP/EXPWOP) Sk
Amended amount - Total 0 0.00
Net differential amount (Amended - Original) - Total 0.00
- EXPWP 0 ce 0.00
- EXPWOP s 0.~ invoice! -
: e %
9A- Amendment 1o supplies made 1o SEZ units or SEZd periods in table sB’(sawp/sarwoP) ; s E
Amended amount - Total : 0.00 0.00
Net differential amount (Amended - Original) - To .. 000 0.00
T SEZwp . j 0,00 0.00
- SEZWOP 0.00
9A - Amendment to Deemed Exports in returms of €3 A T i Ay ; 3 FIvige =
Amended amount - Total ; [) Invoice 0.00 0.00 0.00 0.00 0.00 |
Net differential amount (Amended - Original) Y 0.00 0.00 00 ) 0.00 0.00 |
_ . For DIKHL MAREETING J
9B - Credit/Debit Notes (Registered) — CDNR S ot : AR e e e - 2 7L

\]& IP Address: 152.56.65.37
uthorised Signatory
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Description No. of Document
records Type

Value (}) Integrated Tax () Central Tax (%) State/UT Tax (%) Cess (%)

Total - Net off debit/credit notes (Debit notes - Credit notes) Note -1,614.60 000
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes - Credit notes) | 1 [ Note ] 1,614.60 | 0.00 | 9688 | 0%
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge
Net Total (Debit notes — Credit notes) I ] I Note | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP
Net Total (Debit notes — Credit notes) [ 0 [ note |
Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE
Net Total (Debit notes - Credit notes) | 0 [ note T

9B~ Credit/Debit Notes (Unregistered) = CDNUR. - s

Total - Net off debit/credit notes (Debit notes - Credit notes) I 0 I Note J
Unregistered Type
- B2CL 0 Note
- EXPWP 0 Note
- EXPWOP 0 Note

9C - Amended Credit/Debit Notes (Registered) - CONRA

Amended amount - Total 0 Note ... 000

Net Dif i (Net A ded Debit notes - Net 0.00° i
Amended Credit notes) - Total

Amended Credit / Debit notes issued to registered person for taxable outward supplles in 'able 4 other than table 6 - BZB Regular

Net total (Net Amended Debit notes - Net Amended 0 “Note | R 0.00 000 0.00 0.00 0.00
Credit notes) : ;I8 RN :
Amended Credit / Debjt notes issued to registered person for taxable outward supplies in table 4 o(her than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended

[ L © 000
Credit notes) : :

Amended Credit / Debit notes issued to registered, person fortaxable outward supplles in table GB SIZWP/SIZWOP

Net total (Net Amended Debit notes - NetAmended 0 “|- . Note 0.00
Credit notes) K- ‘\

0.00

Amended Credit / Debit notes issued to reglstered person for taxable outward supplles intable 6C - DE

Net total (Net Amended Debit notes Nel Amended . Note i, N\ 0.00
Credit notes) bt

0.00 0.00 0.00 0.00

Yot

9czAmendeaCredn/nebnNotes(u"egistered)'ibbr{uag eadih R it o A

Amended amount - Total 0 Note 0.00

Net Differential amount (Net Amended Debit notes - Net ; 0.00
Amended Credit notes) - Total

Unregistered Type

3
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De ntio 0.0 Do . - -
ecora pe J .
. ::‘:L 0 Note 0.00 0.00 0.00
. Expwp 0 Note 0.00 0.00 0.00
- EXPWoP 0 Note 0.00
10- =T T = T =73 - — 7
10 - Amendment to taxable outward supplies made 1o unregistered person in retums for earlier tax periods n table 7 Iincluding suppliés made throuigh e-cc
Amended amount - Total 0 Net Value 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00
11A(1),11A(2) - Advances received for which Invoice s not been lssued (tax amount 1o be added 1 the output tax liability) (Net of refund vouchers; if any)
Total | 0 [ Netvaue | 0.00 | 0.00 | 0.00
118(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the Supplies be
Total [ 0 [ Netvaiue 0.00 |
11A- Amendment to advances received in retiims for earlier tax périods In table 11A(1),11A(2) (Netof refund vouichers, i any)
Amended amount - Total 0 Net Value
Total
11B-Amendment to advances adjusted in retums for earlier tax periods In table 11B(1), 118
Amended amount - Total 0 Net Value
Total 2
12 HSN-wise summary of rdsupplies” - ©
Total l
13-Documentsissued =~ - 2 R
Net issued documents -

“Nét Value,

&

(a) Liable to collect tax u/s 52 NetValte
(b) Liable to pay tax w/s 9(5) Net Value:

N

14A- Amended Supplies made throughE-Commerce Operators :
R Net Value

Amended amount — Total {37 0
Net differential amount (Amended - Original) % 0 Net Value
(a) Liable to collect tax u/s 52 %




Amended amount - Total

Net Value
Net differential amount (Amended - Original) 0 Net Value
(b) Liable to pay tax w's 9(5)
Amended amount — Total 0 Net Value
Net differential amount (Amended - Original) 0 Net Value

15- Supplies U/s 9(5) : S e

Total o
- For Registered Recipients 0 Document
- Regular [} Document
- DE (1] Document
- SEzwep 0 Document
- SEZwoP 0 Document
- For Unregistered Recipient 0 Net Value
15A11) - Amended Suppbies U/s 9(5) — For Registered Recipients -~ - - . .
Amended amount - Total 0 Document 5
Net differential amount (Amended - Original) 0 Document
- Regular 0 Document
- DE 0 Document
- SEZWP [} Document |~ _ 000 | “-0.00 0.00
- SEZWOP 0 e
15A (W) - Amended Supplies U/s 9(5) —For Unregistered Recipients 527 3 S s yo- -
Amended amount - Total 0. Net Value 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) [} Net Value 0.00 0.00 0.00 0.00

| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 02/04/2025
Signature For SMITY MARKETING
Name of Authorized Signatory |
HARISH JOHAR

Designation/Status: Proprietor

sed SignajaKygress: 152.56.65.37
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financlalyear =~ . | 202425
Taxperiod -~ . | February
1 -GSTIN e 1| 06AGMPK4653K1Z1 a
2 @ Legalnarne onhe reglstered person B “| HARISH KUMAR JOHAR .
-(b) Trade name if any - SMITZ MARKETING
©: ARN 7% ~ .| AAD602251926453
). - ARNdate 10/03/2025

No. of Document

Description records Type

Central Tax (%) State/UT Tax (%)

Total I ‘I 93 l Involce I

4B -Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse d\a‘rfﬁé‘
Total —I 0 ] Invoice |

5-Taxabl d inter-state supplies madeto unregistered p ERNYT

Total l l Involce ; ] 0.00

6A — Exports (with/without payment) i ik R e

Total 0 Involce - P - 3 0.00
- EXPWP SEN 0 Involce | iR 0.00
- EXPWOP 70 U Involce e

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP b N g ¥R N R ARG

Total ; 0. Involce : e 0.00 0.00 0.00
_ SEZWP P Involce &+ 000 0.00 0.00
- SEZWOP R b1 g Invoice” ! 0.00

S
6C - Deemed Exports - DE - - : N e L oD TR 2
Total [ ivolce | 0.00 | 0.00 ou | T o 0.00

SVITZ MARKETTNG
7- Taxable supplies (Net of debit and credit notes) to unreglsle}ed pe[sons (other than the supplles covered in Table 5) including supplies made through e-commerce operator a&acﬂng"l‘cyfzcs (Others)

\\W IP Address: 152.56.65.37
Authorised Signatory




Total

5473

0 Net Value 0.00

0.00

0.00

0.00

8 - Nil rated, exempted and non GST outward supplies

Total

- Nil

- Exempted

- Non-GST

9A - Amendment to taxable outward suppli

made to regi

tered person in returns of earlier tax periods in table 4 - B2B Regular * =~ -

Amended amount - Total

0 Involce 0.00

Net differential amount (Amended - Original)

0.00

Amended amount - Total

0 Involce

Net differential amount (Amended - Original)

9A - Amendment to Inter-State

4

plies made to unreg

ered person (where invoice value is more than Rs. 1 lakh);i

Amended amount - Total

0 Involce

Net differential amount (Amended - Original)

9A - Amendment to Export supplies in retums of earlier tax periods in table 6A (EXPWP/EXPWOP),_

Amended amount - Total 0 Involce |
Net differential amount (Amended - Original) - Total Sk i
T BEwP 0 Invoice. [\ = .
" - EXPWOP 7 -

K'] Involce

\ B

- 9A -~ Amendment to supplies made 10 SEZ units or SEZ developers.in retums of earller tax periods in‘tabfe!

6B/(SEZWP/SEZWOP) -~

TS RS

Amended -Total . 0 \ Involce &l . 0.00 0.00 0.00
Net differential amount (Amended - Original) - Total ] Y 0.00 0.00 0.00
- SEZWP 0 Involce . 0.00 0.00 0.00
- SEZWOP \ RN Involce N 0.00
oL -
9A - Amendment to Deemed Exports in retumns of earlier taxperiods In table 6C (DE) i . =G
Amended amount - Total 0 Invalce 0.00 0.00 00|, ARG 0.00
Net differential amount (Amended - Original) 0.00 0.00 Q09 [ AN 27 7 000 0.00
NJ/ ot
9B - Credit/Debit Notes (Registered) ~ CDNR J ot SO0

-
=

TS

IP Address: 152.56.65.37
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De ntio 0.0 Do A q od =
ecord e
Total - Net off debit/credit notes (Debit notes - Credit notes) 3 Note -13,613.00 0.00 -816.78 -816.78 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes - Credit notes) | 3 | Note [ 13613.00 | 0.00 | -816.78 | 81678 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge
Net Total (Debit notes - Credit notes) | 0 [ Note ] 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP
Net Total (Debit notes ~ Credit notes) | 0 [ Note [ 0.00 [
Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE
Net Total (Debit notes - Credit notes) [ o [ Nete | 0.00 |

OB - Credit/Debit Notes (Unregistered) = CDNUR® ; : e S SRS

Total - Net off debit/credit notes (Debit notes - Credit notes) I 0 I Note | 0.00 I

Unregistered Type
- B2CL 0 Note 0.00
- EXPWP 0 Note 0.00

- EXPWOP 0 Note 0.00 [F

9C= Amended Credit/Debit Notes (Registered) - CONRA 3 5 GRS

Amended amount - Total 0 Note 0.00

Net Differential amount (Net Amended Debit notes - Net 0.00 ‘- 0.00 0.00 0.00 0.00
Amended Credit notes) - Total 2

Amended Credit / Debit notes issued to registered person for taxable outward suppliesin table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note = [ =i 0.00 D “0.00 0.00
Credit notes) s Faes E
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4other than table 6 - B2B Reverse charge ;
Net total (Net Amended Debit notes - Net Amended 0 b Note 0. 00 7 i 8 eSS ) L REE000
Credit notes) 3 X : s X 5 s - - w
Amended Credit / Debit notes issued to registered person for taxable outwarﬂ supplies in table'6B - SHWP/SEZWOP
Net total (Net Amended Debit notes - Net Amended [ Note ) 0.00 0.00 0.00
Credit notes) - ] 5
Amended Credit / Debit notes issued to reglsteted person for taxable outward supplles in table 6C-DE_.
Net total (Net Amended Debit notes - etAmended 0 Note S 000 0.00 0.00 0.00 0.00
Credit notes) 2 # 2 . . -

9C - Amended Credit/Debit Notes-(uﬁf'egis‘tér’ed)_-‘c’:pﬁugh., ;

Amended amount - Total 3 0 Note 0.00

Net Differential amount (Net Amended Debit notes - Net 0.00
Amended Credit notes) - Total

Unregistered Type




No. of
records

Description Do:;;rleent Value (%) Integrated Tax (%) Central Tax ()

State/UT Tax %)

29

Cess (3)

0 T T
oW 0 T
- EXPWOP 0 Note Z
10- d 1o taxable ies made to d person in retumns for earlier tax periods in table 7 includi made through e P - attracting TCS - B2C (Others)
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued.(tax amount to be added to the output tax liability) (Net of refund vouchers, if any) 955 -
Total 1 0 [ Netvalee | 0.00 | 0.00 | ~000] 0.00 | 0.00
17B(1), 118(2) - Advance amounit recéived in earlier tax period and adjusted against the supplies being shown In this tax period in Table Nos:4;5, 6 and 7 (Net of refund vouchers, if any) -
Total [ 0 [ Netvawe | 0.00 | W 0.00
11A-Amendment to adva y € “for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any) >
Amended amount - Total | 0 Net Value 000 0.00
Total j | | .~ 000 0.00
11B dment to adva djusted in retums for earlier tax periods in table 118(1), 11B(2) (Net of refund vouchers; if any) =
Amended amount - Total . 0 Net Value 0.00: 0.00 0.00
Total : 0.00 0.00 0.00

12 - HSN-wise summary of outward supplies

Total

7

13- Documents issued
Net issued documents

14 - Supplies made through E-Commerce Operat ; ;
T Net Value

Total o
(a) Liable to collect tax u/s 52 PN Net Value
(b) Liable to pay tax u/s 9(5) 07 Net Value

14A - Amended Supplies made through E-Commerce

Amended amount — Total 0 Net Value

Net differential amount (Amended - Original) s 0 Net Value

(a) Liable to collect tax u/s 52

SlctanedOiy o Soossd

\AumoTST

IP Address: 152.56.65.37



De Stio 0 Do e
eco pe

Amended amount — Total 0 Net Value

Net differential amount (Amended - Original) 0 - Net Value

(b) Liable to pay tax u/s 9(5)

Amended amount - Total 0 Net Value

Net diffe ial amount (A ded - Origil 0 Net Value

15- Supplies U/s 9(5) o X : v = & 5% i
Total 0 Document/Net 0.00 0.00 0.00 0.00 0.00

Value
- For Registered Recipients [} Document 0.00 0.00 0.00 0.00
- Regular [} Document 0.00 £0.00: 0.00 0.00
- DE 0 Document 0.00 +0.00 0.00 0.00
- SEZWP 0 Document 0.00 0.00
- SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00 0.00
15A (1) - Amended Supplies U/s 9(5) — For Registered Recipients
Amended amount - Total [ 0.00
Net differential amount (Amended - Original) V] 0.00
- Regular 0 0.00
- DE 0 0.00
- SEZWP 0 0.00
- SEZWOP 0
15A (II) - Amended Supplies U/s 9(5) — For Unregistered Recipients . & = = z

Amended amount - Total 2 Net Value', 0.00 | 0.00
Net differential amount (Amended - Original) 0 ; Net Value 0.00 | 0.00

Verification:

| hereby solemnly affirm and declare thatthe informatlon glven herem above |s true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the beneﬁt thereof has ‘been/ will be pas

Date: 10/03/2025

Signature

Name of Authorized Signatory
HARISH JOHAR
Designation/Status: Proprietor

on to the recipient of supply.

For S

|TZ MARKETING

rised Signatory
utho IP Address: 152.56.65.37
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financial year 2024-25
Tax period January
1 GSTIN R 06AGMPK4653K1Z1
2 @ Legal name of the registered person HARISH KUMAR JOHAR =N
(®) Trade nameiif any- - - SMITZ MARKETING
(). ARN:- B : .| AAD60125146183L ®
HC) 07/02/2025
De btio 0.0 Do o ed Ta . e A
ecord pe

4A-Taxable outward’supplies made 0 registered persons (other than reverse charge su

Total [ 208 ]

.13,09.79528 |

A Y

4B-Taxable outward

pplies made to

Total |
5 -Taxable outward inter-state supplies made 1o unregi d pe
Total |
6A= Exports (with/without payment)
Total
- EXPWP i
- EXPWOP S0 Invoice
6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP L R
Total < Invoice’
_ SEZWP Invoice 0.00 0.00 0.00
- SEZWOP Invoice 0.00
6C- Deemed Exports - DE At g AT
Total [ voice | 0.00 | 0.00 =004 iITZ MARKaoDI[TE 0.00
/

7-Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the li

d in Table 5) includi made through e-commerce op‘_er_a'torﬁwyﬁ =B2CS (Others) |,

‘\) \\V/Authorised Signiptadress: 152.56.65.37




No. of
records

Document
Type
Net Value

Description

| Total

Value (})

Integrated Tax (%)

Central Tax (%)

State/UT Tax %)

32

Cess (3)

| 8- Nil rated, exempted and non GST outward supplies

Total
- N
| - Exempted
| - NomGsT
SA - Amendment to taxable d lies made to regi d person in returns of earlier tax periods in table 4 - B2B Regular
Amended amount - Total 0 Invoice 0.00
| Net dafferential amount (Amended - Original) 0.00

{

9A - Amend ‘taxabl rd supplies made to registered person in retums of earlier tax periodsiin table 4 - B2B Reverse charge
Amended amount - Total 0 Invoice 0.00
Net diff amountt (Amended - Original) 0.00 |
9A - Amendment to Inter-Stzte supplies made 10 unregistered person (where invoice value is more than Rs. 1 lakh) in'etums of earlier tax peri
Amended amount - Total 0 Invoice % 0.00 0.00
Net differential amount (Amended - Original) % 0.00 0.00
9A- dment to Export in retumns of earfier tax periods in teble 6A (EXPWP/EXPWOP) _ 3 LR
w amount - Total 0 Invoice . 0.00| -
Net differential amount (Amended - Original) - Total 7 0.00
- EXPWP 0 Invoice N 0.00
- EXPWOP ’ 0 Invoice” < | . 000

9A - Amendment o supplies made 10 SEZ units or SEZ dévelopers in retums of earlief tax periods

intab

Amended amount - Total iz 0 " Invoice
Net differential amount (Amended - Original) ~Total N

- SEZWP <, s - Invoice

- SEZWOP ; Invoice

Bk L 2

94 - Amendment 10 Deemed Exports In retums of earlierax periods in table 6C (DE) 2P 2
Amended amount - Total a3 0 Invoice 0.00 0.00 0.00 Ao 000 0.00
Net differential amount (Amended - Original) 0.00 0.00 corape|' = 0.00 0.00

9B - Credit/Debit Notes (Registered) -~ CDNR BT 5

IP Address: 152.56.65.37




Descripti No. of Document
escription racords Type Integrated Tax (?) Central Tax (?) State/UT Tax (?) Cess )

Total - Neto"deblllcredllnoles (Debit notes - Credllnoles)

7_30101/ Debif ! otes Issued |o reolmen:d person for taxable ou‘Iwavd suppﬂes in table 4 olhei than table 6 BZB Regulav |
 NetTotl(Debitnotes—Creditnates) | 3 Note | 528780 50544 | 14879 [ a7 _HEE
| Credit/Deblit notes Issued to registered person for taxable outward supplles in table 4 other than table 6 - B2B Reverse charge S - |
Nel Total (Debn notes - Credll nole-) o _r ) [ Note I ooo [ ¥ .~ 1000 ]' s B . 000 l it 2 0:130 r s 0.00 ,
Credit / Debit notes issued to regis\ered person for taxable outward suppl ies in table 6B - SEZWP/SEZWOP |
Net Total (Debit notes - Credit notes) l 0 I Note ] 0.00 I 0.00__ 0.00 |
Credit / Debit notes issued to registered person lor taxable oulwnrd supplles in table 6C - DE reeane . — |
NetTotal (Debftnotes - Creditnotes) | 0 |  Noe | o0 oo 000 0.00 0.00
9B - Credit/Debit Notes (Unregistered) —~ CONUR : vk l
Total - Net off debit/credit notes (Deblt notes - Credit notes) ‘[ 0 I Note ] 0.00 I 0.00 —; 0.00
Unregistered Type » 8
- B2CL 0 Note 0.00 3 0.00 0.00
- EXPWP 0 Note 0.00 ' 0.00 0.00
- EXPWOP ) 0 Note 0.00
9C - Amended Credit/Debit Notes (Registered) - CONRA i 7 R o e |
Amended amount - Total 0 Note 0.00 © 000 0.00 | . 0.00 | 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 . 0.00 0.00 0.00 | 0.00
Amended Credit notes) - Total |
Amended Credit / Debit notes Issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net total (Net Amended Debit notes - Net Amended 0 ‘ “Note l 0.00 I ’ 0.00 | 0.00 l 0.00 | 0.00 |
Credit notes) [ |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge .
Net total (Net Amended Debit notes - Net Amended 0 l Note ] A ~7 000 L
Credit notes) 3 i

Amended Credit / Debit notes Issued to registered person for taxable outward supplies in table‘GB SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Ammded 0 Note € T 0.00
Credit notes) . 3 N2 >

Amended Credit / Debit notes issued to reglsteted person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes Nel Amended 0 - “Note - e 000
Credit notes) oy v
9C - Amended Credit/Debit Notes (Unregistered)-CONURA ~ - : o =
‘Amended amount - Total §F 0 Note 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00
Amended Credit notes) - Total
Unregistered Type

IP Address: 152.56.65.37
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34

D ptio b Do 2 egrated e a
ord pe
- B2CL 0 Note 0.00 0.00 0.00
- EXPWP 0 Note 0.00 0.00 0.00
- EXPWOP 0 Note 0.00
10 - Amendment to taxable d lies made to d person in retumns for earlier tax periods i table 7 includi plies made gh e-commerce op ing TCS - B2C (Others)
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Ac received for whict e has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any) o -
Total [ 0 [ Netvalue 0.00 | 0.00 | 0.00 | 0.00
“11B(1), 11B(2) - Advance amouint received in earlier tax period and adjusted against the stpplies bein /in this tax period in Table No ‘and 7. (Net of refund vouchers; if any) B
Total 0 [ Netvalue 0.00 | 0.00 | 000 .- 0.00
11A- dment to ed in retums for earlier tax periods in table 1TA(1), 11A(2) (Wet of refind vouchers; if any) - B e -
Amended amount - Total 0 Net Value 0.00 .. 0.00 0.00
Total : ) . 0.00 §: 7 P 0.00
‘11B- ntto advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund voliche =
Amended amount - Total 0 Net Value 0.00 0.00
Total 4 = 0.00 0.00
12- HSN-wise y of d
Total [ 7 - 309easad [ 000
13-D issued * i3
Net issued documents 21
14- Supplies made | EC 2 B
Total “Net Value .00
(a) Liable to collect tax u/s 52 Net Value ! 00
(b) Liable to pay tax u/s 9(5) Net Value _° 0.00
14A-A ded Supplies made gh E-Cort % " ¥ S
Amended amount — Total o 0 Net Value
Net differential amount (Amended - Original) 0 Net Value
(a) Liable to collect tax u/s 52 b 3 i

U
Autho

fised SN o Address: 152.56.65.37




N

De Stio o Do
0 o[
Amended amount — Total 0 Net Value
Net differential amount (Amended - Original) 0 Net Value
(b) Liable to pay tax u/s 9(5)
Amended amount — Total 0 Net Value
Net differential amount (Amended - Original) 0 Net Value
15 - Supplies U/s 9(5) : Sk
Total 0 Document/Net
X . Value
- For Registered Recipients [} Document
- Regular 0 Document
- DE 0 Document
- SEZWP 0 Document
- SEZWOP 0 Document
- For Unregistered Recipient 0 Net Value
15A (1) - Amended lies U/s 9(5) — For Registered Recipients ;
Amended amount - Total 0 Document
Net differential amount (Amended - Original) 0 Document
- Regular 0 Document
- DE 0 Document
_ SEZWP 0 Document '
- SEZWoP 0 Docume 0.00
15A (1) - ded lies U/s 9(5) = For Unregistered Recipients 3 - o - - =
Amended amount - Total 0 i NetValue': 0.00 0.00 0.00
Net differential amount (Amended - Original) P 0 Net Value 0.00 0.00 0.00

Verification: i e ¥
I hereby solemnly affirm and declare thatthe information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed ther

of any reduction in output tax liability the \beneﬁ} thereéf has| been/ will be passed on to the recipient of supply.

Date: 07/02/2025

Signature

Name of Authorized Signatory
HARISH JOHAR
Designation/Status: Proprietor

For

MITZ MARKET

ised Signatory

IP Address: 152.56.65.37

n\{!éand in case
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services

[ Financial year | 202425 ]
| Tax period | December |
1 GSTIN 06AGMPK4653K1Z1 1
2 (a) Legal name of the registered person HARISH KUMAR JOHAR "
®) Trade name if any SMITZ MARKETING ’ |
© ‘| ARN AA061224301616M |

) ARN date | 11/01/2025

No. of Document

Description Value }) Integrated Tax (%) Central Tax (%) State/UT Tax (3)

records Type

“4A - Taxable'outward supplies made to d (other than reverse charge Including supplies made through ecommerce Gperator attracting TCS - B2B Regulari - ik, i $

Total [ 206 [ invoice | 96.36,484.45 | 55290096 [ 300293.23 | .~ 30029323 | 0.00 |

4B - Taxable out lies made to regi d persons tax on reverse charge - B2B Reverse charge .

Total l 0 ] Invoice [

5-Taxable ot d inter-state lies made to unregi dp (where invoice value is more than Rs. 1 lakh) including supplies made throug

Total I 0 [ invoice [ - 000 %%

6A — Exports (with/without payment) : g

Total 0 : Invoi 0.00 0.00
- EXPWP PN 0 \&uis Invoice 0.00 0.00
- EXPWOP o g 0 » “Invoice

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP 3 v -

Total ’ Invoice *, 0.00 0.00
- SEZWP e Invoice 0.00 0.00
- SEZWOP & Invoice - \ 0.00

' e
6C - Deemed Exports — DE : e CIERAS ot o :
Total : [ 0 [ tovoice 0.00 | 0.00 oo0] _ o000 0.00
-~ T OOV TZIVIARNE TIING
7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through p i Iqﬂ \B,!CZ‘ jpm/efs)
- Vo,

IP Address: 152.56.65.37
Authorised Signatory



Total

Net Value 0.00

0.00

0.00

8- Njl rated, exempted and non GST outward supplies _ -

Total

- Nil

- Exempted

- NonGST

“9A- ent to taxable plies made to registered person in returns of earlier tax periods in table 4 - B2B Regular -7, - .
Amended amount - Total 0 Invoice 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00

9A-A to taxable outward supplies made to regi

tered person in retums ¢

Amended amount - Total

0

Net differential amount (Amended - Original)

9A - Amendment to Inter-State made to

Amended amount - Total

Net differential amount (Amended - Original)

9A-Ar

1o Export supplies in retums of earlier tax periods in table 6A (EXPWP/EXPWOR),

Amended amount - Total

0 ‘. Invoice'
Net differential amount (Amended - Original) - Total AP
- EXPWP 0 Invoice .. |
- EXPWOP ’ 0

ertax periods in{al

68 /(SEZWP/SEZWOP)

_9A- Amendment to supplies made to SEZ units or SEZ deVelopers in retums of ear
; ;

Amended amount - Total 5 0 Invoice 28 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total o AR 0.00 0.00 0.00
_ SEZWP 3 i Invoice . %5 0.00 0.00 0.00
- SEZWOP" e Invoice®, 0.00

9A= Amendment to Deemed Exports in retums of earlie periods in table 6C (DE) SEED - 3 =y :

Amended amount - Total 2 0 Invoice 7 0.00 0.00 0.00 0.00 | ~ 0.00

Net differential amount (Amended - Original) 0.00 0.00 000| - N\ABKEO‘OH ) 0.00

For SM§

9B - Credit/Debit Notes (Registered) — CONR

\

W
Vs

uthoris

» r
od SIONERddress: 152.56.65.37
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Descriptio O 2 < alue egrated Ta e
ecord De
Total - Net off debit/credit notes (Debit notes - Credit notes) 1 Note -5,597.75 -741.80 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes — Credit notes) [ 1 [ Note [ -5,597.75 -741.80 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes — Credit notes) | [} [ Noe | 0.00 1000,
Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) | 0 I Note |
Credit / Debit notes issued to registered person for taxable outward supplies in table 6C — DE

Net Total (Debit notes — Credit notes) I 0 | Note I

9B - Credit/Debit Notes (Unregistered) = CDNUR -

Total - Net off debit/credit notes (Debit notes - Credit notes)
Unregistered Type
- B2CL 0 Note
- EXPWP 0 Note
- EXPWOP 0 Note
9C - Amended Credit/Debit Notes (Registered) - CONRA . - % T L SRR T
Amended amount - Total 0 Note k 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 | 0.00 0.00
Amended Credit notes) - Total 3
Amended Credit / Debit notes issued to registered person for taxable outward supplles ln table 4 other than table 6 - B2B Régﬁlar L3R
Net total (Net Amended Debit notes - Net Amended 0 ’ Note ; 0.0Q 0.00 | 0.00 0.00 0.00
Credit notes) . R i . SR
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 othe? than table 6- B2B Ré_\'lers’e charge .
Net total (Net Amended Debit notes - Net Amended '0. 8 0.00
Credit notes) 5 “ .

Net total (Net Amended Debit notes - Net Amended
Credit notes)

Amended Credit / Debit notes Issued to reglstered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes Net' Amended 0 Note
Credit notes)

0.00 [ 0.00 0.00 0.00 0.00

9C - Amended Credit/Debit Notes (Uni red)-CDNURA - | p

Amended amount - Total Y 0 Note ~ 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net A 0.00 0.00
Amended Credit notes) - Total q

V . Signatoy

Unregistered Type \ ~
AUUToTTS
“ IP Address: 152.56.65.37
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Descrintio 0.0 Do 3 = A A
ecord pe ¢
- B2CL 0 Note 0.00 0.00 0.00
- BXpwp 0 Note 0.00 0.00 0.00
- EXPWOP 0 Note 0.00
10- Amendment to taxable outwa plies made to person'in retums TCS - B2C (Others)
Amended amount - Total 0 Net Value 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00
11AQ1), T1A(2) - Advances received for which invoice has not been issued (tax amountto be'a I
Total [ 0 [ Netvalue 0.00
11B(1),:11B(2) - Advance amount received in earlier tax period and adjast = c
Total I 0 r Net Value 0.00
11A-Amendment to ad ived in returns for earlier tax periods in table 11A(1), 11A(2) (Net of ref uchers, ifany)  *
Amended amount - Total | 0 Net Value 0.00 0.00
Total | 0.00 0.00
11B - Amendment to ady adjusted in retums for earlier tax periods in table 11B(1), 11B(2) (Net of ny) i
Amended amount - Total 0 [ Netvalue 0.00 0.00 0.00
Total

12 - HSN-wise summary of outward supplies *

Total

13- Documents issued

Net issued documents

14 - Supplies made through E-Commerce Operator:
Total 3

Net Value,

(a) Liable to collect tax u/s 52

Net Value

(b) Liable to pay tax u/s 9(5)

14A- Amended lies made through E-Comi

Amended amount - Total

Net Value

Net differential amount (Amended - Original)

Net Value

(a) Liable to collect tax u/s 52




ility (O ) €]

Verification:
1 hereby solemnly affirm and declare tha
of any reduction in output tax liability the|

Date: 11/01/2025

Signature

Name of Authorized Signatory
HARISH JOHAR
Designation/Status: Proprietor

the mformatlon glven e:
benefit thereof has been/ will be passed o o the recipient of supply.

0,81

Amended amount — Total 0 Net Value
Net diff ial amount (A ded - Original) 0 Net Value
I (®) Liable to pay tax u/s 9(5)
Amended amount - Total 0 Net Value
Net diffe ial amount (; ded - Original) 0 Net Value
15 - Supplies U/s 9(5) SO A tecry 3
Total 0 Document/Net 0.00 0.00 0.00 0.00 0.00
Value .
- For Registered Recipients 0 Document 0.00 0.00 0.00
- Regular 0 Document 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00
- SEZWP 0 Document 0.00 0.00
- SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00 70007 0.00
15A (1) - Amended Supplies U/s 9(5) — For Registered Recipients 3 A = s
Amended amount - Total 0 Document 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Document 0.00 0.00 0.00
- Regular 0 Document 0.00, 0.00 0.00
- DE 0 Document 0.00 0.00
- SEZWP 0 of 0.00
- SEZWOP 0
15A (Il) - Amended Supplies U/s 9(5) = For L d Reci & ; s
Amended amount - Total [ " NetValue®_ 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 #:[7 NetValue 0.00 0.00 0.00
A

ised Signatory

uthor

|P Address: 152.56.65.37
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financial year - 2024-25
Taxperiod November
1 GSTIN 5 S onaE .| o6AGMPK4653K1Z1
2 (6)) Legal name of the registered person - = =2 27| HARISH KUMAR JOHAR
() Trade nameifany: -+ . : SMITZ MARKETING
©:-%2 %3 AA0611240938642
5 || 05/12/2024

No. of
records -

‘Document

oo Value %)

Integrated Tax (%) Central Tax (%)

State/UT Tax (%)

Cess (3)

Invoice

4B-Taxablec

Total

5 - Taxable outward inter-state supplies made'

Total

6A — Exports (with/without payment)

Total

- EXPWP

- EXPWOP

Total

- SEZWP

- SEZWOP

6C - Deemed Exports — DE

Total ‘ { ; | "o [ Invoice 0.60| 000 0.00 |

0.00 |

coe SMIT MARKET”\G

7- Taxable supplies (Net of debit and credit notes) to unregls1ered persons (other than'the supplies covered in Table 5);including supplies’ made through e-commerce operator Sttra cuancs 1@2)3§ (Others)

IP Address: 152.56.65.37

{thorised Signatory
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, Stio 0.0 Do
ecora De 3
Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
8- Nil rated, exempted and non GST outward supplies 4
Total 0.00
- Nil 0.00
- Exempted 0.00
- NonGST 0.00
|
9A-A di to b, lies made to regi: d person in returns of earlier tax periods in table 4 - B2B Regular - 4 ‘ ,
Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00
9A~Amendment to taxable outward supplies made to're d person in retums of earlier tax periods in table 4 - B2B Reverse charge
Amended amount - Total 0 Invoice §
Net differential amount (Amended - Original)
9A- dment to Inter-State made to ed person (where invoice value is'more than Rs. 1 lakh) In

Amended amount - Total

0

Invoice R

Net differential amount (Amended - Original)

9A- dment to Export li

in retums of earlier tax periods in table 6A (EXPWP/EXPWOP).

Amended amount - Total

<Invoice

Net differential amount (Amended - Original) - Total

- EXPWP

Invoice

- EXPWOP

9A - Amendment to’supplies made’to SEZ units or SEZ devel

Amended amount - Total

Net differential amount (Amended - Original) - Total

- SEZWP <
- SEZWOP
9A - Amendment to Deemed Exports in retums of earliertaxperiodsintable 6C(DE) = "= S¥EE S T
Amended amount - Total 5 g 0 Invoice "’ 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 000| (S 0.00

\.\7\7’

9B - Credit/Debit Notes (Registered) — CDNR

cor SMT
\

\

LA

Y
/ 1P Address; 152.56.65.37

Authorised S19

na
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Total - Net off debit/credit notes (Debit notes - Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes ~ Credit notes) [ 0 [ Noe 0.00 [ 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes — Credit notes) I 0 I Note ] 0.00 I fas
Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) | 0 [ Note [ 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net Total (Debit notes - Credit notes) [ o |  Note ] 0.00 |

9B - Credit/Debit Notes (Unregistered) — CDNUR SRR Vi

Total - Net off debit/credit notes (Debit notes - Credit notes) | [) [ Note ] 0.00 |
Unregistered Type
- B2CL [} Note 000
- EXPWP 0 Note 0.00 |
- EXPWOP ) Note ~ 0.00

9C - Amended Credit/Debit Notes (Registered) - CONRA B s i T

Amended amount - Total Note -, .. 0.00

Net Di i (Net Amended Debit notes - Net ©0.00 0.00 w 0.00 0.00 0.00
Amended Credit notes) - Total 2 {

Amended Credit / Debit notes issued to registered person for taxable outward supplies in tableaoiher than table 6 - BZB

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00
Credit notes) )

Amended Credit / Debit notes issued to registered person for taxable outwarﬂ supplies in table 4 her than table.6 - B?.Bhe'verse charge
Net total (Net Amended Debit notes - Net Amended ) Note * r

Credit notes)

Amended Credit / Debit notes issued to registered, person fortaxable oumard supplles in table

Net total (Net Amended Debit notes - Net Amended 0 Y|~ Note
Credit notes) d

Net total (Net Amended Debit note

I Note

Credit notes) 75

Amended amount Total 0 Note

Net Dif i Net Amended Debit notes - Net
Amended Credit notes) - Total

Unregistered Type

L\ N gnatory
Authorisiadiftess: 152.56.65.37




P No. of Document
D t z Central Tax State/UT Tax (
escription ram Type Value (%) Integrated Tax (%) entr: ® x( )

44

- B2CL Note

- EXPwp 0 Note 0.00

- EXPWOP 0 Note 0.00
10 - Amendment to taxable 1 supplies made to unregistered person In retums for earller tax periods in table 7Including supplies made through e
Amended amount - Total 0 Net Value 0.00 0.00 0.00
Net di (Amended - Original) 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued'(taxamount to be added to the output tax liability) (Net of refund vouchers, if any)
Total [ 0 [ Netvaue | 0.00 | 0.00 | 0.00
118(1), 11B(2) ~Advance amount received in earlier tax period and adjusted against the stpplies being shown i this tax period in Table Nos74;5, 6 and 7 (Net of refund véuféh’érs’lfany)
Total [ [ [ Netvalie | 0.00 | 0.00] - 0.00
11A- d dv fved in retums for earljer tax periods jn table 11A(1),17A(2) (Net of refund volichers; if any)
Amended amount - Total [ 0 [ Netvalue 0.00 | 0.00
Total ’ ] | | 0.00
18- d o advances adjusted In retums for earlier tax periods’in table”11B(1), 11B(2) (Net of refund v
‘Amended amount - Total 0 [ Netvalue 0.00
Total 0.00
12 - HSN-wise summary of d supp
Total [
13- 1ts issued AT AP,
Net issued documents 2 [ g

14 - Supplies made through E-Commerce Operators_

Total Net Value
(a) Liable to collect tax u/s 52 L L0 Net Value
(b) Liable to pay tax u/s 9(5) e, o) 4 Net Value

14A- Amended Supplies made through E-Commerce Operawrs g g

Amended amount — Total g 0 Net Value

Net differential amount (Amended - Original) 0 Net Value

(a) Liable to collect tax u/s 52




Amended amount — Total 1] Net Value

Net differential amount (Amended - Original) 0 Net Value

(b) Liable to pay tax u/s 9(5)

Amended amount — Total 0 Net Value

Net differential amount (Amended - Original) 0 Net Value

15 - Supplies U/s 9(5) ! c
Total [} Document/Net 0.00 0.00 0.0 0.00 0.00

. Value

- For Registered Recipients (1] Document 0.00 0.00 0.00
- Regular 0 Document 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00
- SEZWP 0 Document 0.00 & 0.00
- SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00 0.00 [~~~ 000| 0.00

15A (1) - Amended Supplies U/s 9(5) - For Registered Recipients S =
Amended amount - Total [ Document 0.00 0.00
Net differential amount (Amended - Original) [} Document 0.00 0.00
- Regular 0 Document 0.00 0.00
- DE 0 Document 0.00 0.00
- SEZWP 0 -Document 0.00
- SEZWOP 0 Document ,

15A (i) - Amended Supplies U/s 9(5) = For Un d S i ey .
Amended amount - Total : . NetValue 0.00 0.00
Net differential amount (Amended - Original) . . 0 0 NetValue 0.00 0.00 0.00

formation‘given herein aboveis true and correct'to the best of my knowledge and belief and nothing has been concealed there from and in case

| hereby solemnly affirm and declare that th

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply. ARKEING
L Lkt _ 7 MARRE !
Date: 05/12/2024
Signature
Name of Authorized Signatory iqnatory
HARISH JOHAR authorised S197

Designation/Status: Proprietor
IP Address: 152.56.65.37
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financial year . 202425 [
Tax period October ]
1 GSTIN 06AGMPK4653K1Z1
2 (@ Legal name of the registered person | HARISH KUMAR JOHAR
(b) Trade name if any- SMITZ MARKETING
© ARNGEL - Tl AA061024140263U
d: | ARNdate : '| 08/11/2024

No. of Document:-

Description Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (3)

records =Type
4A - Taxable d supplies made to reg dp (other than reverse charge lies) including supplies made through e ce operator attracting TCS -B2B Regulars !~ 7, sl iiin”

Total [ 22 [ invoice | 12612188.18 [

0.00

T 69876018 40735121 | - 4,07.357’21’]

-

48-Taxable pplies made to registered p ing tax on reverse charge - B2B Reverse charge -

Total ] 0 l Invoice I

5 - Taxable outward inter-state supplies made to istered persons (where invoice value is more than Rs. 1 lakh) including supplies made throlgh e-commerce operator, rate wise - B2CL (Large)

Total [ 0 [ dovoice © [T 000 ] “0.00 0.00

6A — Exports (with/without payment) ﬁ:——. = .

Total ] 0.00 0.00
- EXPWP 0.00 0.00
- EXPWOP

- SEZWP

- SEZWOP

6C - Deemed Exports — DE

0.00

A i Za : : 3 : 2]
Total 0 Invoice 0.00 0.00 0.00 | -
- l | l For SMITZ MARKRETING

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (otherthan the supplies covered in Table 5) including supplies made through perat ing TCY - Q20§(9f5y§f i

\/ "/ 1P Address: 152.56.65.37
-~ Authorised Signatory



Ne. of Doeument

records Value (%) Integrated Tax })  Central Tax ) State/UT Tax @) Cess@)

Towsl

55N i oxampted ond oon 68T suteard s : ; T ; N
e — . 4 a :

TN

~ Semesd
~ NONEST

£ Ames 7 Taral 3 ¥ies made to d person in retumns of earller tax periods in table 4 - B2B Regufar
Amandas amourt - Tots! 0 Involce 0.00

P— (Amended - Onginal) 0.00

52~ Amandm xabl rd suppli ade to registered person in retums of earlier tax periods
Amengad amournt - Total 0 Invoice
Nt differential amowrt (Amended - Original)

| Amended amount - Total 0 Involce
| Net differential amount (Amended - Original)

9A- Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXBWOP)_

Amended amount - Total 1] Invoice e, 5
Net differential amount (Amended - Original) - Total ) B R
- EXPWP o0 Invoice .

- EXPWOP 05|, Involce. '

9A- Amendment to supplies made to SEZ units orSE developers ln returns of eadler tax periods Iﬁ‘tabie 6B (SEZWP/SEZWOP) ¥ At DR R s
0.00 0.00 0.00

Amended amount - Total 0 \ Involce

Net differential amount (Amended - Onginaf) ~Total & i\ 0.00 0.00 0.00
- SEZWP N Involce 0.00 0.00 0.00
~ SEZWOP X Involce, 0.00

“9A- Amendment to Deemed Exports in retums of earlier tax periods in table 6C (DE)

Amended amount - Total : 3 0 Invoice ) 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 -or SWITZ Meaal ETING 0.00
g T _ A

9B - Credit/Debit Notes (Registered) — CDNR S R : 2 e o |\ i

\Varg )
\ AuthorisedFBATdRESEN 52.56.65.37




No. of Document

Description cocords Type Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax }) Cess (3)
Total - Net off debit/credit notes (Debit notes - Credit notes) Note -17,307.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes — Credit notes) [ 4 [ Note ] -17,307.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge
Net Total (Debit notes - Credit notes) [ [ [ Note ] 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP
Net Total (Debit notes — Credit notes) [ 0 [ Note [ 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 6C — DE
Net Total (Debit notes — Credit notes) [ 0 [ Note ] 0.00 |

9B - Credit/Debit Notes (Unregistered) — CONUR S¥aiTn i

Total - Net off debit/credit notes (Debit notes - Creditnotes) | 0 [ Note ] 0.00 |
Unregistered Type

- B2CL [ Note 0.00 |

- EXPWP [ Note 0.00

- EXPWOP [] Note 000§
9C- Amended Credt/Debit Notes (Registered) - CONRA = e -
Amended amount - Total 0 Note 0.00

i (Net Amended Debit notes - Net 0.00

Amended Credit notes) - Total

L

Amended Credit / Debit notes issued to registered person for taxable

lies in table 4 other than table 6 - B2B Regular

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B~ SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended [} Note olo‘o'l,, =Y

Credit notes) G e .
Amended Credit / Debit notes issued tg regi d person for ble' d li infable4oﬂ1erﬁlai)11}able’6-BZBRévei-se

Net total (Net Amended Debit notes - Net Amended o - ,;;., Note 2

Credit notes)

Net total (Net Amended Debit notes - NetAmended 0 I " Note | uool
Credit notes) Wity &
Amended Credit / Debit notes issued to regnstered person for taxable outward supplies in table 6C - DE-
Net total (Net Amended Debit notes - Net Amended 40 . Note = I o.ool
Credit notes) E N ,
o o
9C - Amended Credit/Debit Notes (Unregistered) - CONURA - ik ; - I o
Amended amount - Total [} Note 0.00
Net Differential (Net Amended Debit notes - Net - 0.00
Amended Credit notes) - Total
Unregistered Type

| AutnorisedPAddi8e 52.56.65.37




et No. of Document
Description Central Tax (% State/UT Tax (% Cess (%
P N Type Value (3) Integrated Tax (%) ® ® ®
s T —

- B2CL 0 Note i

- EXPWP . 0 Note

- EXPWOP 0 Note
10 - Amenc 10 taxable out plies made to istered person in‘returns for earlier.tax pefiods in table 7 iriclu ough e E
Amended amount - Total 0 Net Value 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00
11A(1),11A(2) - Advances received for-which invoice has not baen issued (tax amount o be added to the output tax liability) (Net of refuind vouchers, if any) -
Total [ 0 [ Netvalue | 0.00 | 0.00 | 0.00
11B(1),11B(2) - Advance amount received in earlie 3
Total 0.00
11A - Amendment to advances received in retumns for earlier tax periods in table 11A(1),
Amended amount - Total 0 Net Value 0.00
Total ’ 0.00
11B- rent to ad fjusted in returns for earlier tax periods in table 11B(1), 118(2) (Net of refund vor
Amended amount - Total 0 Net Value ’
Total

12- HSN-wise summary of outward supplies

Total [ 258, | NA

Net issued documents _ats I © 216 - l “All Documents |
14- Supplies made through E-C. e Operatorsii IR

Total & g 0, " Net Value,

(a) Liable to collect tax u/s 52 £023, Net Value
(b) Liable to pay tax u/s 9(5) 0 Net Value

14A - Amended Supplies made through E-Commerce Operators'”

Amended amount - Total 0 Net Value

Net differential amount (Amended - Original) 0 Net Value

(a) Liable to collect tax u/s 52

- 1 Of
]V KutnorRAGHER15256.65.37




Amended amount — Total 0 Net Value

Net differential amount (Amended - Original) 0 Net Value

(b) Liable to pay tax u/s 9(5)

Amended amount — Total 0 Net Value

Net differential amount (Amended - Original) 0 Net Value

15- Supplies U/s 9(5) : : s i < = =
Total 0 Document/Net 0.00 0.00 0.00

Value

- For Registered Recipients 0 Document 0.00 0.00 0.00
- Regular 0 Document 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00
- SEZWP 0 Document 0.00 0.00
- SEZWOP 0 Document 0.00
- For Unregistered Recipient [} Net Value 0.00 0.00

15A (1) - Amended Supplies U/s 9(5) — For Registered Recipients - ' e
Amended amount - Total 0 Document ~=.0.00 0.00
Net differential amount (Amended - Original) (1] Document 0.00
- Regular 0 Document 0.00 0.00
- DE 0 Document 0.00 0.00
~ SEZWP 0 ! : 0.00
- SEZWOP 0

15A ()= Amended Supplies U/s 9(5) — For Unregistered Recipients * y s = Z e -
Amended amount - Total Net Value- J 0.00 0.00 0.00
Net differential amount (Amended - Original) et Value 3 . pcE: . . X 0.00

Verification: %
| hereby solemnly affirm and declare that: the
of any reduction in output tax liability the

lnformatlon
eﬁt thereof has been/ will be passed o

the recipient of supply.
7>

Date: 08/11/2024

Signature

Name of Authorized Signatory
HARISH JOHAR
Designation/Status: Proprietor

For SMITZ MARKETING

Authorised Sign®'
IP Address: 152.56.65.37
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M/s B

199/4
Bhu,

M'QST‘]S:/

MSME e
SSTINu,

S‘ale Narr,

COn(aC‘ G

E-Mail e
Consignee |

522 A Hsue

Phase 2 n

GSTIN/UIM

State Nam

Buyer (Bill |
M/S Smitz
S22 A Hs
Phase 2 +
GSTIN/UIt
State Nam

Place of S.

S
No

1 Comm

)«mount Che
INR Two Tt

Company's |

Declaration
We declare
goods desc
correct
Customer's

e K:

u
S5 G

ACL0ABE S
LA3501ZY
Code 06

Jimail com

NAat
“GIPKA653K1.
ryana, Code O

7«
>
o
o
o‘
o
=

2s)

4r Hundred Only

£ VXPK4335)

_ice shows the actual

Jhature

SUZJE -
Trigaie !

For SMITZ MARV’-TH\‘G

Authorised Signatory

- of the
| all particulars are tru-a d

P s

3ill 055@,9

63

(ORIGINAL FOR RECIPIENT)

,\/\\‘
N
by

Invoice No. Dated ”
23-Apr-
1Dlivery Nole Mode/Terms of Payment
113 )jmmediate
Reference No & 1ate Other References
! Buyer's Order M Dated
1113 23-Apr-24
| Dispalch Doc Ne Delivery Note Date
113 23-Apr-24
Dispalched throug! Destination
Barhi
Tempo
| Bill oprading/LR-wv"«t No Motor Vehicle No
dt. 23-Apr-24 HR69D 6944
| Terms of Delivery
'FOR
7 THSNISAC  Quantty " Rate  per Amount
2504 500 kg 4.80 kg 2,400.00
Tol'al/ 500 kg £5.450.00
E &OQE

Company's Bank Dclails

A/c Holder's Name  BEE KAY INDUSTRIES

Bank Name HDFC BANK

Alc No, 50200029636992 \

Branch & IFS Code  Ganaur & HDFC0002678
for:Mis Bee

"0 SONIPAT JURISDICTIC X

ompuler Generaled Invoice

~ ol
p%"‘fow%/



SSTINUIN (|
State Nam.,

Contact g,
E-Mail peer |

Consignee (5
MIS Smitz .,
522 A Hsidc
phase 2 Hsi
‘GSTIN/UIN
State Name

Buyer (Bill to)
M/S Smitz -
522 A Hsiidc |
Phase 2 Hsi.
GSTIN/UIN
State Name
Place of Suy

T Dh_ﬁ_
SI
No

1 Caustic &
2 Sodium

s ?Amounl Chara
T
‘\\\\n\\) INR Nine The I

Company's '
Declagalnon

We declare !
goodS descf!
correct )
Customer's *

i

ISR

S N00A6G063
VY
S0 06

el com

cripat
SMPKAB53K1Z1
anie Code 06

Sonipat

AOMIPK4653KAZY
wyana Code 06
Syana

cocnption of Goods

[lakes

hlciite

)

EVXPK4335J

e shows the aclual proe of the
o all p articulars are true

valure

5510

lax Invoice 6“!
Invoice No g
114
Delivery Note
114

Reference No. & Late

" it Hundred Forty Two O ly

(ORIGINAL FOR RECIPIENT)

64

Dated
23-Apr-24
Mode/Terms of Payment

immediate
Other References

Buyer's Order No Daled
le
Dispatch Doc No Delivery No
1114 23-Apr-24
Dispalched through Deslination
Barhi
[Tempo . 1a No.
| Bill of Lading/LR-RR No Motor Vehlgc::
dt. 23-Apr-24 HR69D 6
Terms of Delivery
FOR
o N
FASN/SAC  Quantity Rate per Amount
I .
2815 150 kg 50.00 kg 7,500.00
12828 120 kg 7.00 kg 840.00
' 8.340.00
Cgst ¢ ales 9% 9 % 750.60
Sgs: ‘ales 9%. 9 % 750.60
I ound of 0.80
ol 270 kg % 9,842.00
) .
E. &O.E
Company's Bank Details
Alc Holder's Name BEE KAY INDUSTRIES
Bank Name HDFC BANK e
i AJc No. 50200029636992%,
__ Branch 8 IFS Code  Ganaur & HDFC0002678
forWis B styies

SUBJE
This e

Eor SMITZ MARKETING

uthorised Signatory

O SONIPAT JURISDICTICN

ompuler Generaled Invoice

Aulrdnised Signatory

~




S N - 36

':ﬂ;'z/Bee Kay Industries
; 1 Bhuri Tehsi G
:29671654682 T A
s
GS'TIEJ REG NO. HR18A0004663
/UIN' 0OGEVXPK4335J1ZY

| State Name Haryana, Code : 06
Contact 1671654682

5511

/
Tax ... /oice
Invoice No
253
Pelivery Note
253
R z»lr'rence No. & Dale
253 dt. 23-May-24

65

(ORIGINAL FOR RECIPIENT)

'Dated
|23-May- -24
Modeﬂorm., of Payment
|Immediate

“[Other Relerences

E-Mail b, ekay0095@gmall.com ‘
- 12929 .com S . \ Dated
. Consignee (Stip to) Zr,é” s Order No |23-May-24
; M/S Smitz Marketing “J‘ .\ Doc No. ‘Delivery Note Date
1522 A Hsidc Barhi Dpspalon B0¢ 23-May-24
arhi -mdy-
253 . b
f zréa}rslil /2Ur|+r\s]~.ndc Barrg S:nlpat Dispatched hrough \lges!ti‘r;ahoﬂ
| . 06AGMPK4653K1Z1 Tempo _|Bart
'State Name ' Haryana, Code : 06 o1l of Lading/LR-RR No. | Motor Vehicie No.
| o 23May-24 __ HRE9DESM.
\——_Buye;éll : __ Terms of Delivery
o
3 FOR
UW)»}))))D))@ | M/S Smitz Marketing
522 A Hsudc Barhi
:Phase 2 Hsiidc Barhi Sonipat
GSTIN/UIN . 06AGMPK4653K1Z1
iate Name . Haryana, Code : 06
'Place of Supply . Haryana
JAN — T
Kl Description of Goods \@-/ HSN/SAC Quantity ‘ Rate | per | Amount
b T o o
' "4 Sogium Kydro Sulphite 50kg 2831 1jar 575000 | jar 5,750.00
| 1dum*50kg :
2 |Farrous Sulphte 28332910 158 kg 11.00 , kg, 1,738.00
3 |Poly Electrolight 3902 | 20k 275.00 kg 5,500.00
4 Sodium Hypochlorite 2628 120 kg 7.00| kg| 840.00
\ I | e —
\ i 13,828.00
Cgst Sales 9% 9‘, % 1,244.52
] | Sger;Ies 9% : 9'% 1,244.52
| ounc ¢ !
mmm))))m;) | 0.96
o
Tl ‘ || 200
| 2 16 318 00

Amount Crisrjeable (0 words)

[|NR Sixteen Thousand Three Hundred Elghteen Only

E&OQE

Icompany © PN - EVXPK4335J
Deplprts Company's Bank Details
We declare hal liis [nvoice shows the actual price of the Bank Name . HDFC BANK
' goode e hisu and that all particulars are true and Ne No - 50200029636992
‘correc! . o fiann & IFS Code + Ganaur & HOFC0002678
(Customer = Seal and Slgnalure 1o M/: B Kay Industries\
v
For SMITZ MABKETING i S
SUBJECT TO & VJUEEDICTION
Thisis a Comy o Geneatd invoico

Adthorised Signalory
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= e AT B T
e T L R SR T,

%e‘\_\‘\—q ~ A«- B‘
&

BEEKAY

M/s Bee Kay Industries

199/1 Bhun Tehsil Ganaur
M-9671654682

MSME REG NO, HR1BA0004663
GSTIN/UIN: 0BEVXPK4335J1ZY
State Name Haryana, Code * 06
Contact 9671654682

5512

7

N

Bill of Supply .
5"

Invoice No
339
Delivery Note
3’9
Relerence No. & Date.

339 dt, 13-Jun-24

(ORIGIMAL FOR RECIPIENT)

Daled

13-Jun-24
Mode/Terms of Payment
immediate

‘Other Relerences

E-Mail - beekay0095@gmail.com ___ —— a ~ors Order NO. Dated
Consignee (Ship to) ggge's ' 7 13-Jun-24
M/S Smitz Marketing -DTsp;alEH Doc No. Delivery r;zte Date
522 A Hsiidc Barhi Y 13-Jun-24
Phase 2 Hsiidc Barhi Sonipat Dispatched through Desl;‘r?allon
GSTIN/UIN . 06AGMPK4653K1Z1 Tempo - _B.aL'.\_ AR
State Name - Haryana, Code : 06 Bill of Lading/LR-RR No. Motor /eg;:& .
dt.13-Jun24  HREDEED ——
— o Terms ol Delivery
Buyer (Bill to) FOR
MS Smitz Marketing
522 A Hsiidc Barhi
Phase 2 Hsiidc Barhi Sonipat
GSTIN/UIN . 06AGMPK4653K1Z1
State Name - Haryana, Code : 06
Place of Supply = Haryana
Sl Descnption of Goods @’/ HSN/SAC Quantity Rate per Amount
. < R N
4 Common Salt 2501 500 kg 480 kg 2,400.00
|
|
— “Total ! ,
B Total | 500 kg | L 7 2,400.00
E & O.E

—Ar;su;l‘Chargeable (in words)
INR Two Thousand Four Hundred Only

Company's PAN - EVXPK4335J

Declaraton
_— P . .
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and

correct.

Company’s Bank Details
Bank Name - HDFC BANK

AJc No.
Branch & IFS Code

—_— .
Customer's Seal and Signature

This is a Computer Generated Inv.ice

SUBJECT TO SONIPAT JURISDICTION 7

. 50200029636992
- Ganaur & HDFC0002678 R

for W's Bee Kay Industries

W

66




5513

S\N. A
i (ORIGINAL FOR RECIPIENT)
' Tax Invoice
Ms Be Ka L ! Dated

b l:ﬂ;s Bee Kay Industries gr:guce No. Ta-jun-24
i ¥ 9/1 Bhuri Tehsll Ganaur 34U i
- m-sgsh 654682 Dellvery Note Mode/Terms of Payment
| BEEKAY ME REG. NO, HR1BA0004G63 40 Immediate

i GSTIN/UIN: 06EVXPK4335J1ZY
State Name : Haryana, Code : 0G
Contact . 9671664682

,‘ ' E-Mall : beekay0095@gmall.com

| Consignee (Ship to)

| M/S Smitz Marketing

, 522 A Hsiidc Barhi

| Phase 2 Hsiidc Barhi Sonipat

%GSTINIUIN : 06AGMPK4653K1Z1

| State Name : Haryana, Code : 06

‘_R;farence No. &Béle.
[340 dt. 13-Jun-24

Other References

]
—| Buyer's Order No. |Dated
345 \r 13-Jun-24
C-Ji_sﬁai_ch Doc No. |Delivery Note Dale
340 L {13-Jun-24
Dlspélrcir»\é-& throug : Deslination
Tempo |Barhi _

Bill of Lading/LR-RR No. tﬂlo?arVehicle No.
dt. 13-Jun-24 HR6OD 6944
Terms of Delivery

i Buyer (Bill to) FOR
M/S Smitz Marketing
. 522 A Hsiidc Barhi
IR | Phase 2 Hsiidc Barhi Sonipal
. GSTIN/UIN . 06AGMPK4653K1Z1
State Name : Haryana, Code : 06
{Place of Supply : Haryana
. |
S| Description of Goods (@‘/ HSN/SAC | Quantity Rate | per ! Amount
o S A | S B z
1 Alum Powder 28333010 10 beg 825.00 | beg 8,250.00
2 !Caustic Soda Flakes 2815 200 kg 50.00 | kg| 10,000.00
2 'Poly Electrolight 3902 10 kg 275.00 , kg 2,750.00
4 !Sodium Hypochlorite 2828 60 kg 7.00| kg 420.00 '
i [ —
21,420.00
Cgst Sales 9% 9% 1,927.80
. Sgst Sales 9% | ‘ 9|% 1,927.80
- Round of | | 0.40
| | |
wid- | | | .
\ ! | | ,
; \ ‘ ‘ |
' [ — [ N I S N S—
e ot | |1 | z25.276.00
. Amount Chargeable (in words) £ &OE

| INR Twenty Five Thousand Two Hundred Seventy Six

‘ Only
‘\Company's PAN - EVXPK4335J
, Declaration Company's Bank Details
| We declare that this invoice shows the actual price of the Bank Name HDFC BANK
Alc No. - 50200029636992

| goods described and that all particulars are true and
correcl.

Branch & IFS Code

. Ganaur & HDFC0002678

— .
| Cusiomer's Seal and Signalure

SUBJECT TO SONIPAT JURISDICTION

For SMITZ MARKLJING

Authorised Signatory

This Is a Computer Generaled Invoice

for Ws Bec Kay Industrles ;

~

}At}lhoﬁ‘éu&%ignalow

71/ B
)[ g}é ) [/(

Sk



)

DI

£

M/s Bee Kay Industries

PHASE 3 HSIIDC BARHI
M-9671654682

BEEKAY MSME REG. NO, HR18A0004663
GSTIN/UIN: OGEVXPKA335J1ZY
State Name ' Haryana, Code : 06
Contact 9671654682
' E-Mall : beekay0Q095@gmall.com
 Consignee (Ship to)
. M/S Smitz Marketing

522 A Hsiidc Barhi
Phase 2 Hsiidc Barhi Sonipat

| GSTIN/UIN
| State Name

-BuyeT(BTIIV t0)

- 06AGMPK4653K1Z21
: Haryana, Code : 06

M/S Smitz Marketing
522 A Hsiidc Barhi

1 Phase 2 Hsiid
'GSTIN/UIN
i State Name

' Place of Supply

¢ Barhi Sonipat

- 06AGMPK4653K1Z1
- Haryana, Code : 08
: Haryana

Tax Invoice

Si
o

1 Alum Powder

Description of Goeds

2 Caustic Soda Flakes
3 Poly Electrolight

N

Cgst Sales 9%
Sgst Sales 9%
Round of |

]

Amount Chargeable (in words)

INR Twenty Three Thousand One Hundred Fifty Eight

Oonly

' Company's PAN
Declaration

. EVXPK4335J

We declare that this invoice shows the actual price of the
goods described and (hat all particulars are true and

correcl.

(ORIGINAL FOR RECIPIENT)

baiéd

i VNo‘
|5“0V;'°e 20-Jul-24
f | Nole Mode/Terms of Payment
lso5 IMMEDIATE _
Relerence No. &_ljale. Other References
508 d&gq-Jul—u__r,id e
- —| Buyer's Order No. Date
500 o lzou2e
_DTéb;;:—ﬁ 66&%‘— Delivery Note Date
508 o ‘2_0-Jul;2_4
f);saalzzﬁgd lr.lrough Destination
Tempo __|Barhi. - .
Bill of Lading/LR-RR No. Motor Vehicle No.
dt. 20-Jul-24 __|HR69D 6944
| Terms of Delivery
FOR
1
HSN/SAC | Quantity | Rate per Amount
1’__——‘——4____,‘_,‘—__—_'_____ 7
28333010 Sbeg  825.00 ' beg! 4125.00
2815 . 200 kg | 50.00 | kg | 10,000.00
39 20kg | 27500 kg 5,500.00
. | t ‘ 0.00
", | | 15,625.00
L .
l | 9% 1,766.25
| | 9'% 1,766.25
| 0.50
| ) '
|
|
|
|
—L— _ ! . $23,158.00
E. & OE
Company's Bank Details
Bank Name HDFC BANK
Arc No. © 50200029656992

Branch & IFS Code

- Ganaur & HDFC0002678

Customer's Seal and Signalure

SUBJECT TO SONIPAT JURISDICTION
This i1s a Computer Generaled Invoice ELQ

for NUs Bee Kay Industries. '

68
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For

5515

'/
// - o
. for - - o o -
Tax Invoice T SIG AL FLEEELEE T
il Bee Kay Industries gt Datec
CLE T HE N BARE 670 24-Auq-24
ALY = R Ve e 0D
Br COAE PR N VI sAL00AGE" Do 0 E SoneTerrrs Lt PR, TR
' S ot -//FJYA';'JA')J-IZJ‘/ 670 IMMEDIATE
G e b gane Corde 06 Peferrk 2 Na s prer Pefereraes
ol D671LOAGRY _
borAa hl:eV'rl‘/‘!')'—l';"l-ljlh;ul o 670 dt 24-AU9 24 -
onse g Buy . el Hi Jaies
( 24-Aug-24
M/S Stz o keuing 670 ,g. e
£97 | D n et De /g7y "ole D212
022 /vt . M 670 24‘AU9'24
Phase 1 Catin Sonmipat A e e TIOUGT Desing s’
GSTIN N6AGMPKAESIKIZA TEMPO BARHI
State b Haryana. Coude .06 Bill ! Lzging P-PP O varor BTLE NG
5 T-err' s of Denver/
uyer FOR
M/S Smis . arketing
522 5 e
Phac ° Farni Sonipat
G v NEAGMPK4653K1Z1
Stawe Haryana. Code 06
Place Haryana //
S Cascrptian of Goods g / - HSMISAC  QuEnlly Rz Y AFSLT
- Ca s 1a Flakes 28°: 200 kg e 10.000.02
Cgst Sales 9% 9 % 900.00
Sgst Sales 9% 9 % 900.00
e 200 kg 7 11,800.00
AMGY - 1. 4010S) £4C°
INR E 2. cusand Eight Hundred Only
Corm: EVXPK4335J
Dt Crmpan, 3 8ars Deia's
A e inyoice ShOWS \he actual price ol Ine Bank Nam# HDFC BANK
guo”  4rr thal all pariculars are rue and A3 NO 5020002963992
Gegrond 70 Cane Ganaur & HDFC0002678 i
C o Signalure for As Bee ;&as'i::u;sv‘E;
\_J":%'—"_"'

MITZ MARKETING QUEJECT T THPET IURIT T

P OIRREIRIC

Authorised Signatory




M/S <
-
Ph
GSTi
Siar

Mgy PR

MiED

Amount
INR Eig!

Comj.m
De_iz

40005 oF
[ Ao Jget

Cuslor

For SM ITZ MAT

5516

Vils Bee Kay Industries

CHASE o snDC BA
CORTARSAC P
CeME REC NCr FIRDCSAUG 0
STIN/UIN OGE VXPKARZE 112)
are N Py ana, Code i
At O S TRRAGR2
VotAA b o 00O Qi cen
tung
» Sonipat

0BAGMPK4G53K 121
Haryana Code 06

‘g

1 Sonipat
06AGMPKAG53K 121
Haryans Code 06
Haryana

P

. invoice
Invoiee N
780
Delvery I
780

Reference o & Dale
780 dt. 17 Sep-24
Buyer < O 0N
RN

Qe ! No
'8Y
Dispatche
Tempo
Bitof Lard
dt. 17-Se; 4

Terms ol [T ey

-OR

oh

IR NO

) A .
cnpuor of Coocs \?\M//

one
Cgst Sales 9%
Sgst Sales 9%
Total
L 0rgs)

<>nd Eight Hundred Eighty Only

EVXPK4335J

ce Shews 1he Act.
. all particutlars are 1rue and

et p /,j/
ot

Tonnee o ihe

SUBJECT TO = 1

D T 1 ’(‘
KETING
K Thin s almpe

Authorised signatoty

“N/SAC QL y

3110 12 beg
20 kg
Crmpa ys b et

Nk Name
M~ ND
Brarch & IFS h

VT JURSDICTI

caa 0o

CORIGIMAL FOR RECIPIENT

(BRI

17-Sep-24

Mode Terms of Paymani
IMMEDIATE

Orher Relerences

Coglee

17-5ep-24
Dedoery Note Date
1?-Sep-24
Deshnahon

Barhi

Motor Vehiele: No
HR690D 6944

Rate rer Amornt
375 %)  beg 10.500 GO
2l 'q 3alo.
o Ul
7 1,84
7% 1,440,

¥18,880.00

etk

HDFC BAMK
50200029€36992
Zanzur 3 HOFC0002678

for M/s Bee Kawnes

Suthensed Signatery

70.



9517

Tax Invoice

M/s Bee Kay Industries

PHASE 3 HS|IDC BARHI

M-867 1654682

MSME REG NO, HR18A0004663
GSTIN/UIN' 06EVXPK4335J12Y
State Name Haryana. Code : 06
Contact - 9671654682

E-Mail - beekay0095@gmail.com

-

BEEKAY

(ORIGINAL FOR RECIPIENT)

G

Invoice No Daled

871 1-Oct-24

Delivery Nole Mode/Terms of Payment
871 "IMMEDIATE

"Reference No. & Dale. "Other References

871 dt. 1-Oct-24

Consignee (Ship 1o) Buyers Order No ‘Dated
MIS Smitz Market; 871 1-Oct-24
t :

522 A Hsiide Barhimg Dispatch Doc No. Delivery Note Dale
‘PhaSE 2 Hsiidc Barhi Sonipat 871 B} 1-Qct72ﬁ‘:}h -

SSTIN/UIN - 06AGMPK4653K121 Dispatched through Destina

State Name Haryana, Code : 06 TEMPO - 'BARHI e

| Bill of Lading/LR-RR No. Motor Vehicle No.
dt. 1-Oct-24 HR639D 6944

b - — Tarms of Deli
/Buyer (Billto) - 'Ir;t(e::r[;s of Delivery
-M/S Smitz Marketing
522 A Hsiidc Barhj

'Phase 2 Hsiidc Barhi Sonipat

GSTIN/UIN 06AGMPK4653K121

1 State Name . Haryana, Code : 06

m»mﬁ% Place of Supply  Haryana

SI Descriplion of Goods HSN/SAC ' Quantity Rate per Amount
LNO:,, _ o _ N / i o . - R - -

~ 1 Caustic Soda Flakes 12815 : 200 kg 50.00 kg 10,000.00

|
Cgst Sales 9% | 9 % 900.00
Sgst Sales 9%, 9 % 900.00
|
&
Talale 200 kg % 11,800.00
“Amount Chargeable (in words) T T T I — - —— i

INR Eleven Thousand Eight Hundred Only

Company's PAN EVXPK4335J

Declaration
We declare thal this invoice shows the actual price of lhe

goods described and thal all particulars are true and correcl.

Cuslomers Seal and Signalure

MARKETING

P\umor'\sed gignatory

E &0FE

Company's Bank Details
Bank Name HOFC BANK

Alc No 50200029636992
Branch & IFS Code ._Ganaur & HDFC0002678

for Mis Bee&% stries
%‘mmf&gd Sgnatary

SUBJECT TO SONIPAT JURISDICTION

This 1s a Compuler Generaled Invoice

"




5518

Tax Invoice @\/
\
. . ice No.
M/s Bee Kay Industries INBIES
b PHASE 3 HSIIDC BARHI 1063
M-9671654682 Delivery Note

MSME REG. NO, HR18A0004663
GSTIN/UIN: 0BEVXPIK4335J12Y
State Name : Haryana, Code : 06
Contact : 9671654682

‘ . _E-Mail : beekay0095@gmail.com
Consignee (Shipto)

'M/S Smitz Marketing

BEEKAY

1063

Reference No. & Date.

1063 dt. 8-Nov-24
Buyer's Order No.

1063
Dispatch Doc No.

72

(ORIGINAL FOR RECIPIENT)

Dated
8-Nov-24
. Mode/Terms of Payment

‘|/mmediate
“Other References

Dated

8-Nov-24
"Delivery Note Date

 8-Nov-24 o

| 922 A Hsiidc Barhi 1063
Phase 2 Hsiidc Barhi Sonipat et —— o~~~ TDeslination
GSTIN/UIN . 0BAGMPK4653K1Z1 ‘w Dispalched throug | Barhi
| State Name : Haryana, Code : 06 Tempo _yparnl
| ry I'BﬂIEfT.adiHQ/LR'RR No. "Motor Vehicle No.
| dt.g-Nov-24  _ HRE9DES -
— _(Terms of Delivery
Buyer (BI.” to) FOR
IM/S Smitz Marketing \
| 522 A Hsiidc Barhi
| Phase 2 Hsiidc Barhi Sonipat ‘
!GSTIN/UIN : 06AGMPK4653K1Z1 |
State Name . Haryana, Code : 06 |
mlmum}miplace of Supply  : Haryana |
Si Description of Goods HSN/SAC | Quanlity | Rate  per ~ Amount
S — e
11 Alum Powder 28333010 | 10 beg|  825.00, beg | 8,250.00
| 2|Caustic Soda Flakes |2815 | 200kg| 52.007 kg. 10,400.00
3| Poly Electrolight 3902 4 10kg,  275.00] kg 2,750.00
' 4|Farrous Sulphte 28332910 ; 53 kg | 12.50( kg 662.50
. 5!Sodium Hypochiorite i2528 i 120 kgi 7.00, kg, 340.00
| ! P! 22,902.50
J Cgst Sales 9% |' 9l% 2,061.23
! Sgst Sales 9% | | 9% 2,061.23
l ! '
! Round of‘ ! | 0.04
4 ' J ‘
l |
| H
| I | !
iy | | [ .
N | [l
\ ‘ \
|
| | | |
| ! \ '
:—7—_—__*# S o _4>“Tc3?§|ff’ B T‘ T T e e — -
| Amount Chargeable (in words) T ' X 27’025‘00_
INR Twenty Seven Thousand Twenty Five Only E. &0E
's PAN :
compa + EVXPKsA35 Company's Bank Details
Declaratio Ejank Name : HDFC BANK
¢ No. ! 50200029636992

We declare thal this invoice shows the actual price of the
oods described and thal all particulars are true and correcl,

Branch & IFS Code

:_Ganaur & HDFC000267

Cuslomer's Seal and Signalure

sy Z MARKETING
For

. ignatory
\Vnorised S19°

A

([7;5?

SUBJECT TO SONIPAT JURISQ/CTIQ&/'
This Is a Computer Generaled Invoice

for M




M/s Bee Kay Industries
b PHASE 3 HSIIDC BARHI
M-9671654682
BEEKAY MSME REG NO, HR18A0004663

GSTIN/UIN. 06EVXPK4335J1ZY
State Name : Haryana, Code ' 06
Contact : 8671654682

- Bill of Supply @/

Invoice No
1064
Delivery Nole

1064 ,
Reference No. & Date.

1064 dt. 8-Nov-24

(ORIGINAL FOR RECIPIENT)

Dated
8-Nov-24
Mode/Terms of Payment

Immediate
Olher References

E-Mail -
Consignee (Ship lo) ail - beekay0095@gmail.com Buyer's Order No. Daled
MIS Smitz Marketin 1064 8-Nov-24
522 A Hsiidc Barhi ° ' Dispalch Doc No. Delivery Note Date
Phase 2 Hsiidc Barhi Sonipat 064 = _8-Nov-2d
GSTIN/UIN - 06AGMPK4653K1Z1 Dispatched through Destination
State Name . Haryana, Code : 06 Tempo ) .Barhi o
| Bill of Lading/LR-RR No. Motor Vehicle No.
dt. 8-Nov-24 ) 'HRE9D 6944
BTJS’EI‘—(B_IH o) S — — = — 1 Terms of Delivery
'M/S Smitz Marketing FOR
522 A Hsiidc Barhi
'Phase 2 Hsiidc Barhi Sonipat
(SBSTINIUIN : 06AGMPK4653K12Z1
_ ' State Name © Haryana, Code : 06
TEMIND  Place of Supply @ Haryana
Sl Description of Goods HSN/SAC ' Quantity Rate per Amount
No
1 Common Salt 2501 500 kg 480 kg 2,400.00
1 I
i
I
__4______;7* Tolal" Foe i ,
“Amount Chargeable (inwords) ¢ S00kg _ ¥ 2,400.00
INR Two Thousand Four Hundred Only E&OE
Company's PAN . EVXPK4335
Declaration ’ g;:‘llpsnv's Bank Delails
We declare thal this invoice shows the aclual price of th ame : HDFC BANK
ds described i e Afc No. .
_goods described and thal all particulars are true and correct.  Branch & IFS Code J;t;iooozssasggz

Customer's Seal and Signalure

For SMITZ MARKEZING

SUBJECT TO SONIPAT JURISOICTI

This is @ Compuler Generaled Invoice

Authorised Signatory

1




E

BEEKA

,Consignee
M/S Smit. ..
522 A Hsi,
‘Phase 2 b
GSTIN/UII
State Nan

Buyer (Bill !
"MIS Smitz
1522 A Hsui
Phase 2 H
}GSTIN/UIP
' State Nam.

Wm S
No.o

1/ Caustic -.

Mﬂmmﬂm%moﬁ! Chargc

"INR Twelve T .

Only

:Company's P/
| Declaration
| We declare (h
1 goods describ.
‘correct.
Customer's Sc

5520

Tax Invoice @

. s Bee Kay Industries Invoice No.

1 1ASE 3 HSIIDC BARHI 1250

' L71654682 Delivery Note
ME REG. NO, HR18A0004663 1250

. TIN/UIN: OBEVXPK4335J1ZY
1> Name . Haryana. Code : 06
mact - 9671654682
Aol beekayD095@gmall.com

tzuyer's Order N¢

74

(ORIGINAL FOR RECIPIENT)

Dated

16-Dec-24
Mode/Terms of Payment

Other References )
Dated

Delivery Note Date

ung . )
i Uispatch Doc No
inni Sonipat 1250 B 16-?81:;2_4_ I .
0BAGMPK4653K121 Oispatched through Deslination
-uryana, Code : 06 Tempo Barhi
Gill OfPL—.admg/LR.,q'R No. Motor Vehicle No.
dat. 16-D9_C-_24 HR69D 6944
Terms of Deliver;
~ung
11 Sonipat
YEGAGMPK4653K 121
Haryana, Code . 06
-.cription of Goods HSN/SAC | Quantity Rate  per Amount
- jg“'/__ _ — _ S —
~lakes 23814 1200.000 kg 52.00 kg 10,400.00
|
Sgst Sales 9% i 9 % 936.00
Cgst Sales 9% 9 % 936.00
l
- el [2W0000kg £12,272.00
%) E &OE

| Twwo Hundred Seventy Two

Company's Bank D
A/c Holder's Name

e shows the actual price of the Buank Name
.t 4l particulars are true and Afc No.

EVXPK4335J

lure

SUBJECT TO SONIPAT JURISDICTION
This is a Compuler Gencraled Invoice

etalls
BEE KAY INDUSTRIES
HDFC BANK
50200029636992

Brarch & IFS Code: Ganaur & HDFC0002678 °

for M/s Bee Kay Industries

Authorised Signator

~

¢0/7’L4/,/

~ T
~

O
b - /'\ ’)/)

46

s

~




x5|52
2] I ) 4
(\)/ ,(.)R,'(Jff‘l‘flf FOF ,')[—("H)H-'f,'f,

M/s Bee Kay Industri
uslries |
t FHASE 3 HSIHDC n/\r."-l',&f, WO N [atese
M-DE7T168AGN2 ' 1302 o
- MEML REEG R 1-Jan-
BEEKAY e RLG NO. HR18AL046G Delve Jan-25
E_alb-“l INI\; UIN 0GEVXPKA:R l'.‘r“)‘])ﬁ:.‘{::‘ 1;(;""'Y Nole HAotnfTarmy of Payment
slate Name  Haryan, e : 2 ’
Ix,x;\a;hllcl 9671654‘{333‘ Coae 06 poferoncn No & Dal i
Mol beeka ) ale Olher Raletenes
Consignee (Ship 10) eekay098@aman com SR olarancas
M/S Smitz Marketing Buyer's Order No Dated
522 A Hsudc Barhi
Phase 2 Hsudc Barhi Sonipal Orspalch Doc No Delivery Mote Date
GSTIN'UIN 0BAGMPK4653K12 1 1302 1.Jan-25
State Name Haryana. Code 06 Oispalched through Deslinalion
?”-"“PO Barhi
Al of Lading/LR-RR No Molor Vehicle Mo
Buyer (Bill {o) I 1-Jan-25 HR69D 6944
M/S Smitz Marketing ferms of Delivery
522 A Hsudc Barhi
Phase 2 Hsudc Barhi Sonipat
?leNIUlN CGAGNIPK4653K 121
State Name Haryana. Code 06
)))) E - e -
@) ?' Descrniption of Goods gﬂ/,’ HSN/SAC  Quanlily Rale per Amount
o
1 Alum FPowder 28333010 12 beg 825.00 beg 9,900.00
2 roly Electrolight 390" 20.000 kg ~ 275.00 kg 5,500.00
15,400.00
Sgst Sales 9% 9 % 1,386.00
Cgst Saies 9%% 9 % 1,386.00
Tolal #18,172.00
20E
@ ~ raunl Chargezb's (in v.0res) E08
lisR Eighteen Thousand One Hundred Seventy Tvio
Only
Cor.12any's PAN - EVXPK4335J Comoanv's Bank Details
o (”yn o e mudders Name - BEE KAY INDUSTRIES
Dal o o (lame
We di c'are that this invoice shows the actual price of the Bb“'hl”a- 2 : HDFC BANK 9
goods described and tha! ali particulars are true and AN e Cod ZOZOOOZEGSESS_ ..2 Lz
orfacl. . Brant o 7S Code:_Ganaur g HorlpluefB
CCr;_luL e Sania~d Sgnatie ) for Mi$ Bee Ke@scnes
"

SUBJECT TO SONI#AT JUF'SCICTION p

This is 2 Computer Genereizu Inveice

- or SMITZ MARK G
V&{L -
s /ﬂ/‘g%
uthorised Signatory /.ﬁ‘rc l/(//--/

75




D

mw

—— -
M/s Bee Kay Industries
E PHASE 3 HSIIDC BARH]I
i M-9671654682
o~ MSME REG. NO, HR18A0004663
BEEKAY GSTIN/UIN: OGEVXPK4335JTZY

Stale Name : Haryana. Code - 06
Contact : 9671654682
E-Mail : beekay0095@gmail.com
Consignee (Ship 10)
M/S Smitz Marke;ing
522 A Hsiidc Barhi '
Phase 2 Hsiidc Barhi Sonipat

5522
Tax Invoice Eg”/

(ORIGINAL FOR RECIPIENT)

Invoice No. Daled

1377 14-Jan-25

Delivery Nole Mode/Terms of Payment
1377

Reference No. & Dale. Other Relerences

‘Daled

! Delivery Nole Date

Buyer's Order No.

'Dispalch Doc No.

. 1377 14-Jan-25
GSTIN/UIN - 0BAGMPKA4653K121 AR
State Name - Haryana, Code ' 06 Dispalched through Deslination
Tempo Barhi
| Bill of Lading/LR-RR No.  Molor Vehicle No.
'M/S Smitz Marketing j Slvery
1522 A Hsiidc Barhi
 Phase 2 Hsiidc Barhi Sonipat
| GSTIN/UIN - 06AGMPK4653K1Z1
i State Name © Haryana, Code : 06
|
St Description of Goods @j | HSN/SAC | Quantity Rate per Amount
&_ o - o | ‘ ) B - ) !
1 Caustic Sooa Flakes 12815 250.000 kg 52.00 kg 13,000.00
2 Sodium Hvpochlorite 12828 180.000 kg 7.00 kg 1,260.00
| J "~ 14,260.00
Sgst Sales 9% | | gi‘ % 1,283.40
Cgst Sales 9% [ ‘ 9'% 1,283.40
Round of ; ' 0.20
| ‘
|
l
I | !
1 | ]
I |
- T Total! 430.000 kg 7 16,827.00
CoT B E&OE

Amount Chargeable (in words)

i INR Sixteen Thousand Eight Hundred Twenty Seven
Only

Company's PAN . EVXPK4335J

Declaration
We declare that this invoice shows the actual price of (he
900ds described and that all particulars are true and
CDrrecl

Cuz'omer's Seal and Signalure

Company's Bank Details

Alc Holder's Name : BEE KAY INDUSTRIES

Bank Name : HDFC BANK

Alc No : 50200029636992

~Branch & IFS Code: Ganaur & HDFC000267§...
1 for M/s Be="Kay | tnduslries

iﬁﬂ ()07) 4 o _
\%ﬂ "Atltho‘ri@nﬁtﬁ;

SUBJECT TO SONIPAT I{JRI ;}‘TCTJON

This is a Compuler Generaled Invoice




Tax |

M/s Bee Kay Industries
b PHASE 3 HSIIDC BARHI
M-9671654682
MSME REG. NO, HR18A0004G63
GSTIN/UIN: 0BEVXPK4335J12Y
State Name : Haryana, Code : 0G
Contacl * 9671654682
E-Mall : beekay0095@gmall.com
Consignee (Ship to)
M/S Smitz Marketing
522 A Hsiidc Barhi
Phase 2 Hsiidc Barhi Sonipat
GSTIN/UIN . 0BAGMPKA46563KK1Z1
State Name . Haryana, Code : 06

BEEKAY

Buyer (Bill 10)

M/S Smitz Marketing

522 A Hsiidc Barhi

Phase 2 Hsiidc Barhi Sonipat

GSTIN/UIN . 0BAGMPK4653K1Z1
State Name : Haryana, Code : 06
BRI
|
| Sl Description of Goods
No.

. 1 Alum Powder
2 Poly Electrolight
3 'Caustic Soda Flakes

|
Sgst Sales 9%!

Cgst Sales 9%

oD
] ) _
Amount Chargeable (in words)
INR Twenty Five Thousand Sixteen Only

Company's PAN
Declaralion
We declare thal this i invoice shows the actual price of the

goods described and thal all particulars are true and
_correct.

‘Customer's Seal and Signalure

: EVXPK4335J

This is a Compuler

For SMITZ MARKETING

Authorised Signatory

5523

nvoice

Involce No
1467
Delivery Nole

1467
Relerence No. & Dalo

"Buyni's Order No

Dispaleh Doc No
1467
| Dispalchod (hrough

TEMPO
|Bill of Lading/LR-RR No

Idt, 30-Jan-25
| Terms of Dalivery

"THSN/SAC  Quaniily

128333010 | 12 beg
13902 |20.000 kg
100000 kg'

‘2815

Total!

Company's Bank Detalls
A/c Holder's Name :

(OGN 1 s ey

Dated

J0-Jan-26
Mode/Torms ol Fagtnsai

|
"Olhet Holerontes

Daled

Daolivery Nola Dal6
30-Jan-25
Daostinalion

'BARHI
Molor Vahicle Ko

HRE9D 6944

Rale | per  Amount
875.00 beg 10,500.00
275.00 kg 5,500.00

52.001 kg 5,200.00
21,200.00

9 % 1,908.00
9% 1,908.00

Z 25,016.00

E&OE

BEE KAY INDUSTRIES

Bank Name . HDFC BANK o
Alc No. | 50200029636992 . K g
Branch & IFS Code: Ganaur & HDFGOeo{t A

- rorMs§ & Kay Incloy tm
\/M/}WK AN \

menah’\w.\

SUBJECT TO SONIPAT JURISDICTION” 5. 1+ 5 Do | 248" X

Genoraled Invoico

77

\



|

LL\“\\\\\\\)\)}W

oD

s R L

5524

Bill of Supply (ORIGINAL FOR RECIPIENT)
M/s Bee Kay Industries Invoice No Dated
b PHASE 3 HSIIDC BARHI 1468 30-Jan-25
M-9671654682 ‘Delivery Nole Mode/Terms of Payment

MSME REG. NO, HR18A0004663

BEEKAY  SSTIN/UIN: 0BEVXPK4335J1ZY
State Name : Haryana, Code : 06
Conlact : 9671654682
E-Mall : beekay0095@omail.com
Consignee (Ship (o)
M/S Smitz Marketing

522 A Hsiidc Barhi

11468

'Reference No. & Dale. Olher References

Buyer's Order No. Dated

Dispalch Doc No. Delivery Note Date

Phase 2 Hsiidc Barhi Sonipat 1468 30-Jan-25
GSTIN/UIN . 0BAGMPK4653K121 Dispalched through | Deslinalion
State Name . Haryana, Code : 06 TEMPO BARHI
'Bill of Lading/LR-RR No.  Motor Vehicle No.
Bil dt. 30-Jan-25 HR69D 6944
Buyer (Bill o) Terms of Delivery
IMIS Smitz Marketing
'522 A Hsiidc Barhi
.Phase 2 Hsiidc Barhi Sonipat
GSTIN/UIN . 06AGMPK4653K1Z1
State Name  Haryana, Code : 06
Sl Description of Goods "HSN/SAC ' Quantity Rale  per Amount
No. S - ) i U -
1:Common Salt 2501 600.000 kg | 480 kg 2,880.00
| |
| ‘
|
|
_ - T Total| §00.000 kg | ~ %2,880.00
_Amount Chargeable (in words) - 7 - ~ E.&OE

INR Two Thousand Eight Hundred Eighty Only

Company's PAN
Declaralion
We declare thal this invoice shows the actual price of the

goods described and thal all particulars are true and
correct.

Cuslomer's Seal and Signalure

: EVXPK4335J

SUBJECT TO SONIPAT JURISDICT IOI\’I

This is a Compuler Generaled Invoice

For SMIT ARKEBHNG

uthorised Signatory

Company's Bank Details

Alc Holder's Name : BEE KAY INDUSTRIES
Bank Name - HDFC BANK

Alc No. © 50200029636992 -~~~
~ Branch & IFS Code: Ganaur & HDFC0G0¥s%Y /n

/H/Vw K i

for M/s E}?
@

),g‘

/8




|
" o |
mun@

) *Amount Chargeable (in wiords)

'INR Twenty Two Thousand Five Hundred Ninety

M/s Bee Kay Industries
b PHASE 3 HSIIDC BARHI

M-8671654682

BEEKAY

MSME REG. NO, HR18A0004663
GSTIN/UIN: O6EVXPK4335J1ZY
State Name : Haryana, Code : 06

Contact : 9671654682

E-Mail : beekay0095@gmall.com

Consignee (Ship 10)

M/S Smitz Marketing

522 A Hsiidc Barhi

Phase 2 Hsiidc Barhi Sonipat

GSTIN/UIN
State Name

Buyer (Bill 10)

0BAGMPK4653K1Z1
Haryana, Code : 06

MIS Smitz Marketing

522 A Hsiidc Barhi

|Phase 2 Hsiidc Barhi Sonipat

' GSTIN/UIN
: State Name

0BAGMPK4653K1Z1

: Haryana, Code : 06

5525

Tax Invcice

roice No

.03
Dlivery Note

103
i1 terence No. & Date.

rer's Order No.

)i .patch Doc No.

(ORIGINAL FOR RECIPIENT)

Dated

22-Feb-25
Mode/Terms of Payment

"Other References

Dated

Delivery Note Date

Mo

1 Caustic Soda Flakes

2 Alum Powder

:Seven Only

Company's PAN
' Declaration

We declare thal this invoice shows the actual price of the Bank “ame

goods described and that all particulars are true and
correct.

Customer's Seal and Signatare

Description of Goods

Sgst Sales 9%
Cgst Sales 9%

. EVXPK4335J

103 22-Feb-25
[ palched through Destination
TEMPO BARHI
{1 of Lading/LR-RR No. Motor Vehicle No
dt 22-Feb-25 HR69D 6944
1cms of Delivery
Hel SAC  Quantity Rate per Amount
_TL — . . —_——
2818 1200.000 kg 52.00 kg 10,400.00
2833010 .~ 10 beg 875.00 beg, 8,750.00
' 15,150.00
9 % 1,723.50
9 % 1,723.50
S ¥ 22,597.00
E. &O.E

Coriry ony's Bank Details

Alc o der's Name : BEE KAY INDUSTRIES

SUBJECT TO SONIPAT Ji:iSDI P/.@

This is a Compuler Genci.:zd Invoice

Authorised Signatory

W hEle
) | @

: HDFC BANK

Alc N . 50200 36992 -
Branc & IFS Code: I
Branch S Qﬁﬁ G ﬂ‘{uqﬁsf‘l/giicﬁo%

g




5526

80

Tax Invoicc C (ORIGINAL FOR RECIPIENT)
l{/
M/s Bee Kay Industries Iavor 1o Dated
PHASE 3 HSIIDC BARHI 1604 22-Feb-25
b M-967 1654682 Delv . llote Mode/Terms of Payment
EEKAY MSME REG. NO. HR18A0004663
B GSTIN/UIN O0BEVXPK4335J1ZY 160-1
Stale Name : Haryana, Code 06 Refc v No & PDate Other References
Contact 9671654682
E-Mail DeekayOOQS@gmall.com Daled
Consignee (Ship to) Buycr - Jrder NO ale
MIS Smitz Marketing )
522 A Hsiidc Barhi Dispil: '+ Doc No Delivery Note Date
Phase 2 Hsiidc Barhi Sonipat 1604 22'Feb'25
GSTIN/UIN 06AGMPK4653K1Z1 Disp.l 2d through Destinalion
State Name Haryana, Code ' 06 TEMI BARHI
|Bill o ding/LR-RR No.  Motor vehicle No
dt, 27 1:eh-25 HR69D 6944
Buyer (Bill to) Term:- | Delivery
M/S Smitz Marketing
522 A Hsiidc Barhi
Phase 2 Hsiidc Barhi Sonipat
GSTIN/UIN 08AGMPK4653K1Z1
State Name Haryana, Code 06
w75 R —
Sl Description of Goods ASN/cAC Quantity Rate per Amount
N2 -
1 Hydrated Lime 2522 4peg  380.00 beg 380.00
Sales Sgst 2.5% 2.50 % 9.50
Sales Cgst 2.5% 250 % 9.50
gDy - o ) - o Total 1 beg =
Amount Chargeable (in words) — 0 \J ?Eggggg
INR Three Hundred Ninety Nine Only ‘
Company's PAN EVXPK4335J Com,.11y's Bank Details

Declaration

Alc Hocler's Name © BEE KAY INDUSTRIES

We declare that his invoice shows Lhe aclual price of the Bann ' ame HDFC BANK
goods described and that all particulars are true and Afc i 50200029636992 -~
correct - Bran fiDFCoob2a A dUs,

Customer's Seal and Signature

Aoy

Au\horiscd Sin’

/Mls/-B £ Kay Indust s

Ulh-)x sed Sugnafgr?}
BARY

Bee




Tax Invoice

M/s Bee Kay Industries

PHASE 3 HSIIDC BARHI
M-9671654682

MSME REG. NO, HR18A0004663
GSTIN/UIN: 0BEVXPK4335J12ZY
State Name : Haryana, Code : 06
Contact : 9671654682

E-Mail : beekayO095@gmail.com

Consignee (Ship 10)
M/S Smitz Marketing
522 A Hsiidc Barhi

b

BEEKAY

5527

Invoice No.

1699
Delivery Nole

1699
Reference No. & Dale.

Buyer's Order No.

Dispatch Doc No

A T T— 4

@/ (ORIGINAL FOR RECIPIENT)

]

81

Dated

10-Mar-25
Mode/Terms of Payment

Other References

Dated

Delivery Note Date

Phase 2 Hsiidc Barhi Sonipat 1699 10-Mar-25 ,
GSTIN/UIN 06AGMPK4653K121 Dispalched through Destination
State Name Haryana, Code - 06 TEMPO BARHI
IBill of Lading/LR-RR No. Motor Vehicle No.
i dt. 10-Mar-25 HR69D 6944
Buyer (Bill to) Tenns of Delivery
M/S Smitz Marketing
522 A Hsiidc Barhi
Phase 2 Hsiidc Barhi Sonipat
GSTIN/UIN 06AGMPK4653K1Z1
State Name Haryana, Code . 06
) Sl ~  Description of Goods HSN/SAC  Quantity Rate ' per Amount
No o 4
1 Hydrated Lime 2522 1 beg 380.00 beg 380.00
( |
Sales Sgst 2.5%| 2.50|% | 9.50!
Sales Cgst 2.5% 2.50'% 9.50
|
|
|
|
.  Total 1beg #1399 0(
Wmnm Amount Chargeable (in words) gigggg

INR Three Hundred Ninety Nine Only

! Company's PAN
| Declaration

We declare that this invoice shows the aclual price of the

goods described and hat all parti
e particulars are true and

Customer's Seal and Signature

© EVXPK4335J

Company's Bank Details
Afc Holder's Name :
Bank Name
Alc No :
Branch & IFS Code:

SUBJECT TO SONIPAT JURISDICTION

This is a Computer Generaled Invoice

A OjL
2

BEE KAY INDUSTRIES

. HDFC BANK
50200029636992

Ganaur & HDFCofag

T
23K 4 N

for M |
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M-9671654682
BEEKAY MSME REG. NO, HR1BA0004663

GSTIN/UIN: 06EVXPK4335J1ZY 1700

State Name : Haryana, Code : 06 Rolerence No. & Dale. Olher References

Contact : 9671654682 )

Tax Invoice @/ (ORIGINAL FOR RECIPIENT)
M/s Bee Kay Industries invoice No Dated
b PHASE 3 HSIIDC BARHI 1700 I1O-Mar-25
Delivery Note Mode/Terms of Payment

E-Mail : beekay0095@gman.com
Consignee (Ship to) Bu i 1's Order No Dated
M/S Smitz Marketing ‘
522 A Hsiidc Barhi Dis)aleh Doc No. Delivery Note Date
Phase 2 Hsiidc Barhi Sonipat 1700 10-Mar-25
GSTIN/UIN - 0BAGMPK4653K1Z1 Dispatched through Destination
State Name . Haryana, Code : 06 TEMPO BARHI
|81 vf Lading/LR-RR No Motor Vehicle No.
dt, 10-Mar-25 HR69D 6944 .

Buyer (Bill to) Teons of Dehvery
M/S Smitz Marketing

522 A Hsiidc Barhi

Phase 2 Hsiidc Barhi Sonipat

GSTIN/UIN - 0BAGMPK4653K1Z1

State Name - Haryana, Code : 06

W

; .
Description of Goods HSMN/SAC  Quantity

)

Sl
No . o ) )
1 Alum Powder 128333010 12 beg! 875.00 beg 10,500.00
2 Poly Electrolight 13902 "20.000 kg| 27500 kg 5,500.00
3 Caustic Soda Flakes 12815 200.000 kg 52.00 kg 10,400.00
N
| 26,400.00
|
3 Sgst Sales 9% 9 % 2,376.00
Cgst Sales 9% 9 % 2,376.00
|
|
|
\
|
. ~ Total' ~ —
] ™
ettt Amount Chargeable (in words) S - ~ . ¥31,152.00
ICI;JR Thirty One Thousand One Hundred Fifty Two E. &0E
nly
gompany's PAN . EVXPK4335J Compny's Bank Detail
eclaration o s
e o ) Alc Holder's Name
We declare lhat this invoice shows the actual pri K ©: BEE KAY INDUSTRIES
correct. . - 5 : 02963
Customer's Seal and Signalure T~ Branc)i & IFS Code' Ganaur & Hg?:?:zog A .
for Mis BF N\
\
®
Roitsed Si pefl@‘

SUBJECT TO SONIPAT JU!- ISDICTION
This is a Compuler Gener:iled Invoice z BP\R

thorised signatory




Tax In 529 t _{ORIGINAL FOR RECIPIENT)
A
In.. ¢ No !

Mis Bee Kay Industries m Dated
b PHASE 3 HSIIDC BARHI 181, 27-Mar-25

M-9671654682 Deir. 1y Note Mode/Terms of Payment

BEEKAY MSME REG NO. HR18A0004663
GSTIN/UIN' 0BEVXPKA4335J12ZY 1811
State Name Haryana, Code : 06 Rclcnce No & Date Olher References
Contacl : 9671654682 ‘
E-Mail - beekay0095@gmail.com

Consignee (Ship 10) G & Order No Dated
MIS Smitz Marketing
522 A Hsudc Barh Dr . 1ch Doc No Delvery Note Date
Phase 2 Hsudc Barhi Sonipat 1841 27-Mar-25
'GSTIN/UIN 0BAGMPK4653K1Z1 Diy 1iched through Destinalion
State Name Haryana. Code - 06 TEIPO BARHI
B ' | ading/LR-RR No Motor Vehicle NO
di . 7-Mar-25 HR69D 6944
Buyer (Bill o) Ve - of Dehvery

MIS Smitz Marketing
522 A Hsiidc Barhi
Phase 2 Hsudc Barhi Sonipat

GSTIN/UIN 0BAGMPK4653K1Z1
| State Name Haryana, Code : 06
|
a ummmmmm
——— ————————— o — — - — - — —‘VJ—‘_—'_‘—_'/_—_———’A-
Si Descnption of Goods HS M CAC Quantity Rate per Amount
No
1 Poly Electrolight 3907 10.000 kg 275.00 kg 2,750.00
Sgst Sales 9% 9 % 247.50
Cgst Sales 9% 9 % 247.50
il i
Amount Chargeable (in words) ) c &JO c
INR Three Thousand Two Hundred Forty Five Only ‘ '
Company's PAN EVXPK4335J Conpany's Bank Details
Declaralion Ac iolder's Name © BEE
We declare thal this invoice shows the actual price of the Bir Name : HDF?QL{&DUSTRIES
goodstdescnbec and thal all particulars are true and Arzo0 50200029636992 e
correct ] ‘ Siffe:
Customer's Seal and S@na[u,—'é - T T Brenih &(IFS Code: Ganaur & HDFCC ,@\%’:\IC}U

for Mis (%’aﬂayrl‘ndugﬁi:es
Ly
7
Wptrsed Signdlé
2’95 % el "

SUBJECT TO SONIPA ' JRISDICTION
S

This is @ Compuler Gu raled Invoice

e ¢

For §

iZ
4

Authorised Signatory
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THIS Agreement is made at Faridabad on this. 20-“" day of Elag 2023

BY AND BETWEEN

Gujarat Enviro Protection and Infrastructure (Haryana) Pvt. Ltd., a company incorporated and registered under
the provisions of the Companies Act, 2013 and having its registered office at 370, S V P Road, Shop 8, Plot 384,
Cigaretwala Bldg. Opp. CBI Prathna Samaj, Nr. Harkishandas Hospital, Mumbai (Maharashtra) (hereinafter referred-
to as GEPIL (Haryana) which expression shall unless repugnant to the context or meaning thereof shall mean and
include its successors, representatives and permitted assignees etc.) of the FIRST PART

\ AND
M. Lmitz Mo kedting which is a Company /
Partnership Firm /  Proprietary Condédm duly incorporated under the provisions of
located at Dlgt-No  S22A |, Phate-TT  HSUDC, Baghs

QAantPot— and having its registered office at
: (hereinafier referred to as The Client which expression shall unless repugnant to
the context or meaning thereof shall mean and include its successors, representatives and permitted assignees

etc.) of the SECOND PART.

Recitals

WHEREAS Haryana Environmental Management Society (HEMS), a society registered under the
Societies Registration Act, 1860 having its registered office at SCO 45, 1 floor, Sector -31, HUDA Market,
Gurgaon, Haryana acting as a nodal agency of the Government of Haryana has awarded the work to a
Consortium of Members led by Gujarat Enviro Protection & Infrastructure Ltd. (GEPIL) for development and
opegation of a Hazardous Waste Management Facility (HWM PFacility) at Village Pali, Near Pali-Mohabatabad
Storie Crusher Zone, Faridabad, Haryana on the leasehold land as per Lease Agreement executed between

m«:rgs and Municipal Corporation, Faridabad (MCF) on 19" April 2005. For SMiTWING

For Gujarat Enviro Protection An

Manager

§ Infrastructure (Haryang) Pvt. Ltc
SIGNED & STAMP for & on Bahalf of GEPIL (Haryana) SIGNED & STAMP for & on behalf of Client

a Di~ernr/Authorised Signatov -
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GUJARAT ENVIRO PROTECTION AND INFRASTRUCTURE (HARYANA) PVT LTD.
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AND WHEREAS the Consortium of Members led by GEPIL have formed a Special
Purpose Vehicle (“SPV") called Gujarat Enviro Protection & Infrastructure (Haryana)
Pwvt. Ltd. (GEPIL (Haryana)) to develop, operatc and maintain the said Hazardous Waste
Management Facility at Village Pali, Near Pali Mohabatabad Stone Crusher Zone,
Faridabad, Haryana through an Agreement executed between HEMS, GEPIL (Haryana)
and GEPIL, Surat on 30" June 2005.

AND WHEREAS the Party of the First Part is inter alia engaged in the business
activities of development, operations and maintenance of infrastructure projects for
hazardous waste management as specified in Hazardous Waste (Management and
Handling) Rules, 1989. as amended in 2000, 2003, 2008 and now Hazardous
Waste (Management, Handling and Transboundary Movement) Rules, 2016 and
subsequent amendments (hereinafter referred to as "The Rules") and has been given
authorization by Haryana State Pollution Control Board (HSPCB) to set up an
Integrated Common Hazardous Waste Treatment, Storage & Disposal Facility (TSDF)
at Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the Second Part is generating hazardous waste and has
approached the Party of the First Part for managing and disposing off its Hazardous
Waste as per applicable rules since the Party of the First Part has st up the said facility at
Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the First Part has agreed to accept Hazardous Waste
generated by the Party of the Second Part for collection, transportation, storage, treatment
and disposal on the mutually agreed terms and conditions stated hereunder.

THIS DEED THEREFORE WITNESSES AS FOLLOWS:

1. FINITION D E

11 "TIME" shall be stated in Hours and shall mean Indian Standard Time.
12 "DAY" means a period of twelve (12) consecutive hours beginning at 08.00 hours
and ending at 20.00 hours.

1.3 "WEEK" means a period of seven (7) consecutive days beginning from a day.
14 "MONTH" means a period beginning at 08.00 hours on the first day of Calendar . ’
Month and ending at 08.00 hours on the first day of succeeding Calendar Month.
15 "YEAR" means a period of three hundred and sixty five (365) consecutive days or
three hundred and sixty six (366) consecutive days when such period includes a
twenty ninth (29th) day of February beginning at 08.00 hours from a day.
1.6 "FINANCIAL YEAR" means a period of three hundred and sixty five (365)
consecutive days or three hundred and sixty six (366) consecutive days when such
period includes a twenty ninth (29th) day of February beginning at 08.00 hours
from a day. It starts from 1st day of April month of the year and ends on 31st day
of March month of next year.
17  “ACTIVE TERM” means the term during which GEPIL (Haryana) shall receive,
transport, store, treat, recycle, recover and dispose of the hazardous waste at the
TSDEF site as per authorization granted by the HSPCB.

For SMIT, MARKETING
For Gujarat Enviro Protecti '
ection And
Infrastructure (Harbana) pvt. Ltd. Manager )
ana
SIGNED & STAMP ior & on SIGNED & STAMP for & on
Behalf of GEPIL (Haryana) Behalf of Client

Director/Authoriser Sirnatn-y
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Both the Panics_ hereto further agrec that in casc of the present Agreement coming
to an cnd owing to any of the aforcsaid cventualities, it will be the sole

responsibility.of the Client to handle, treat and dispose off its Hazardous Waste in
accordance with the relevant provisions of law.

REGISTRATION

The Client shall pay non refundable charges of ¥ 1000=00 (Rupees One
Thousand Only) towards Registration every five years.

The Client shall pay non refundable charges of ¥ 8000=00 (Rupees Eight

Thousand Only) towards Finger Printing Analysis of the waste to be conducted by
GEPIL (Haryana) for waste characterization.

After having registered, if the registration is terminated within the validity period
of the present Agreement because of any reason stated in this Agreement, then in
that event, the registration can be revived on payment of non-refundable re-
registration charges of ¥ 500/- ( Rupees Five hundred only). Suchre-
registration shall be valid till the expiry of the last Registration Certificate. .

The registration under this Agreement is not transferable in any manner
whatsoever.

TEN DISP R

The Treatment and Disposal charges for various types of hazardous wastes are
mentioned in Schedule I to this Agreement. The Treatment & Disposal Charges

applicable under this Agreement for different types of wastes generated by the
Client are as follows:

S Treatment and

Nr' Type of Wastes Disposal Quantity(In MT)
0- Charges (T Per MT)
1 ETP Sludge 1,888/- 2.000

(Attach sheets in case of more types of wastes)

GEPIL (Haryana) shall charge the Client towards treatment & disposal based
on weighment to be done at the TSDF site. If the Weigh Bridge at the site is not"
working, it will be weighed at an outside Weigh Bridge approved by GEPIL
(Haryana).

The rates specified in Schedule I to this Agreement are based on general
characteristics of the specified type of waste. In case any waste of the Client that

For Gujarat Enviro Protection And
Infrastructure (Haryana) Pvt. Ltd.

For SMITZ MARKETING 4

Manager

SIGNED & STAMP for & on

Behalf of GEPIL (Hiryana) Behalf of Client

87
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6.1

6.2

6.3

6.4

7.1

1.2
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8.1
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cither does not fall under the mentioned catcgorics or requires special type of
trcatment before or afler disposal, the Clicnt agrecs to pay the rates for thc same
which shall be fixed on case to case basis depending upon the characteristics of the
waste & treatment required in consultation with HEMS.

TRANSPORTATION CHARGES

The Client has requested GEPIL (Haryana) to provide _NIL ___numbers of storage
containers of _ NA capacily cach to avoid frequent transportation. GEPIL
(Haryana) has agreed to provide the said containers in consideration of which the
client has agreed to pay . __NA (Rupees NA : )
as interest free security deposit to GEPIL (Haryana). The Client shall be
responsible for the security and upkeep of as well as any damage caused to the
container while it is lying at the premises of the Client.

M/s. GEPIL (Haryana) shall provide the fleet of waste transport vehicles of
different capacities duly authorized by HSPCB. As per the requircments of the
Client, lowest capacity vehicle for transporting its Hazardous Waste on full
vehicle load basis to the TSDF Site shall be sent by GEPIL (Haryana) at the cost of
the Client.

The Transportation Charges for transportation of waste from location of Client to the
TSDF site are mentioned in Schedule II to this Agreement.

The Transportation Charges applicable under this Agreement at the current rates,
excluding taxes, are . _(AS PER SCHEDULE -2) per km per MT Taxes, as
applicable, are payable extra. ;

REVISION OF CHARGES

The Client covenants that various notified charges like Treatment & Disposal
Charges, Transportation Charges etc and any other unforeseen charges under this
Agreement for its Hazardous Waste shall be subject to revision and inclusion
during the currency of this Agreement in consultation with HEMS, as and when
such revision is called for due to any reason whatsoever. GEPIL (Haryana) shall
inform the Client about such revisions in advance through a separate letter.

All Government, municipal, panchayat taxes, duties, levies, octroi, tolls, service tax
etc., as applicable from time to time, rclated to transportation, treatment, storage,
disposal and other services rendered under this Agreement shall be borne by the
Client. In case the same are paid by GEPIL (Haryana), the Client shall reimburse the
amount thereof to GEPIL (Haryana). '
Service Tax or any other existing taxes as applicable presently on services related to
disposal of hazardous waste must be paid by the client.

OBLIGATIONS OF THE CLIENT

While entering into the present Agreement with GEPIL (Haryana), the Client shall
submit the categories of Hazardous Waste along with the quantity and its desire to
dispose off the same by GEPIL (Haryana). The said categories of Hazardous
Waste shall be as per the parameters specified in the Schedules of Hazardous
Waste (Management, Handling & Transboundary Movement) Rules 2016, as
amended from time to time.

For Gujarat En

0 Protection And For SMITZ MARKETING
Infrastructure (Hafyana) put, Ltd, 5
1y Manager
SIGNED & STAMP for & on

SIGNED & STAMP for & on

Dirstod(ASGERLLA'4RMaRE)y Behalf of Clieat

88
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The Client shall get the Authorization from HSPCB permitting the Client to send
its Hazardous Waste to the TSDF Site for treatment and disposal and that it shall
be the responsibility of the Cliat to get the same rencwed from time to time,
failing which GEPIL (Haryana) rescrves its right to repudiate the
present Agreement under intimation to HSPCB and HEMS.

The Client shall make all the proper, nccessary and adequate arrangement for
keeping production records and the Hazardous Wastc generated from
these processes. The Client shall provide relevant and correct information with
respect to process, waste quantity and characteristics (physical & chemical),
nature and toxicity of waste as and when asked for by GEPIL (Haryana). This
information may be forwarded to HSPCB / CPCB / MoEF/ any other Statutory
Authority, if asked for.

The Client shall be required to maintain the record of Hazardous Wastes
generated, stored and sent for treatment and disposal to GEPIL (Haryana). The
records so maintained shall be subject to cross check and physical verification by
authorized representative of GEPIL (Haryana) through visit to Client’s premises.
GEPIL (Haryana) reserves right to reject collection of the hazardous waste spilled
over the ground and containers whose exteriors are soiled by spillages. The Client

shall locate the storage facility in such a way so that the same shall be accessible

to the waste transport vehicles of GEPIL (Haryana).
Dispatc 1 Detention of T Vehicl

i. The Client is required to intimate GEPIL (Haryana) when it has minimum one
vehicle load of waste to be lifted, through letter / Fax / Email to send waste
transport vehicle at least five days in advance from the date of collection.

ii. On arrival of the same at the Client’s site, the Client shall be responsible for
loading its Hazardous Waste into the said waste transport vehicle within three
hours of arrival at the Client’s site counting from the time of reporting at the
security gate of the Client.

iii. If the detention of the said waste transport vehicle at the Client’s site exceeds
the time limits stipulated in Schedule 1I to this Agreement, there shall be
levied detention charges at the rates as mentioned in Schedule II to this
Agreement. The Client may detain the vehicle for a maximum of six hours
including time stipulated for loading.

iv. In case, for any reason, including detention for more than six hours, the
vehicle is sent back to GEPIL (Haryana) without giving the waste even after
having been requisitioned by the Clicnt, the Client shall pay the transportation
charges for the full capacity load of the vehicle. '

Before the Hazardous Waste is loaded into the waste transport vehicle and
dispatched to TSDF site, the Client shall ensure that the said waste is packed in a
manner suitable for transportation and that the said packed waste withstands
physical and climatic conditions and does not result in any kind of leakage,
spillage and accident etc causing adverse impact on health and environment.

| For Gujarat Enviro Protection And For SMITZ MARKETING
Infsastructure (Haryana)Pyt. Ltd. .
Managef(g
SIGNED & STAMP for & on SIGNED & STAMP for & on

oireBeAAAUFRES @lanmeny ' Behalf of Client
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If and when an accident occurs while loading Hazardous Waste at the Clicnt’s
sitc, the Client shall immediately report the same to HSPCB and other authoritics
as per the Rules and also to GEPIL (Haryana). '

Reicction of Wast

il

iii,

The Clicnt agrees to maintain waste characteristics close to Finger Print
Analysis Report of the waste (attached as Schedule 11 to this Agreement). In
case of variation of over 5% in waste characteristics mentioned in the said
Schedule, the Client covenants to pay the revised treatment and dispo_sal
charges determined for its specific waste type and characteristics failing which
the Clicnt shall accept the hazardous waste back at its own cost in accordance
with Clause 8.9 (ii) and 8.9 (iii).

The Clicnt shall be required to accept Hazardous Waste back and bear the
cost of rcturn transportation of full vehicle load, if the same is rejected by
GEPIL (Haryana) due to any of the following rcasons:

a) The variation in waste characteristics is beyond 5%.
b) The wastes contain unacceptable wastes types as listed under Clause
9.2,

If the Client fails to do so within 2 days of reporting the matter, its registration
will be terminated with intimation to HEMS. In the cvent of waste rejection,
the Client shall be totally responsible and liable for any conscquence arising
thercof and GEPIL (Maryana) rescrves all rights to take any suitable actions
under the law.

During wet period of monsoon scason, Hazardous Waste may not be accepted at
the TSDF Site. During this period Client is required to make a provision to store
its Hazardous Waste for a minimum period of four months, as per the requirement
of HSPCB.

GEPIL (Haryana) may request the Client, under intimation to HEMS, to provide
any additional information, as may be required, for treatment and disposal of
waste or as asked for by HSPCB / CPCB / MOEF / any other Statutory Authority.
The Client shall send the said information to GEPIL (Haryana) at least two days
before the scheduled time, if specified by the information secking authority else
within two weeks time.

The Client shall comply with the provisions of Environment (Protection) Act,
1986 and the Rules as amended from time to time as also with the conditions of
the present Agreement and that any breach committed thereof shall render the
Client not eligible for disposing of its Hazardous Waste in TSDF site.

The Client shall not claim any right, interest or privilege in or in relation /
connection with Hazardous Waste accepted at the TSDF site.

In case of any change in constitution of firm or company or proprietary concern,
company name, products or quality and/or production rate of products or waste
quantity or characteristics, the Client shall intimate GEPIL (Haryana) by written
notification by registered letter / speed post / courier prior to proposed date of
change and get its waste Finger Printing Analysis done again, where ever
required, in accordance with Clause 4.2. For SMITZ MARKETING

Infrastructure (Haryana)dvt. Ltd.

Manager 7
SIGNED & STAMP (gr‘& on ) SIGNED & STAMP for & on
Behalf of GEPIL (Haryana) s Behalf of Client

Direvtor/Authorised Signatory

90
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9.  QUALITY

9.1  The Client hereby covenants to ensure that its Hazardous Waste shall, under all
circumstances, conform to the norms specificd by HSPCB and as prescribed under
the provisions of law for the time being in force. :

9.2  The Client agrees not to send the following type of wastes which could be
detrimental to the environment, safety of the facility and to the persons handling it
in any manner:-

i. Wastes containing explosive substances
or liquid substance (or mixture of substances) which is, in itself, capable by
chemical reaction of producing gas at such a temperature and pressure and at
such a speed as to cause damage to the surroundings.) ‘

ii. Waste which has an obnoxious odour.

iii. Waste which is flammable (Flash point below 65°C)

iv. Waste which contains shock sensitive substances (Shock sensitive refers to
the susceptibility of a chemical or substance to rapidly decompose or
explode when struck, vibrated or otherwise agitated.).

v. Waste which contains volatile substance of significant toxicity.

vi. Wastes containing Radio active substances

(An explosive substance is a solid

10. QUANTITY

10.1 Subject to the conditions mentioned under Clause 3.2, the Client agrees to send on
firm basis to GEPIL (Haryana), its own Hazardous Waste subject to maximum of
---------- MT per day and _2.000_MT per annum, which will be called the
Contracted Quantity.

10.2 If the Client wants to send the requisite Hazardous Waste less than 90% of the
aforesaid Contracted Quantity, than in that event, the Client can request GEPIL
(Haryana), along with necessary justifications, for change in its Contracted
Quantity twice in a year by providing at-least three months notice. The client shall
still be liable to pay to GEPIL (Haryana) for the Minimum Quantity i.e. 90% of = - |
the Contracted Quantity till the expiry of three months notice period. The receipt
of waste shall be monitored by GEPIL (Haryana) on quarterly basis and charges
for deficit, if any shall be billed accordingly. In case of Force Majeure conditions
at the Client’s premises leading to reduction in annual waste generation, the |
liability to pay for minimum quantity shall be waived for the period of Force |
Majeure. _ |

10.3 If the Client exceeds the annual Contracted Quantity of Hazardous Waste for ) \

}

disposal, then in that event Client covenants to increase the security deposit
accordingly as per Clause No. 11.1.

11.

11.1 The Client shall effect arrangement to make the payment of interest free Securit s
Deposit of lg ,0o0 ™ (Rupees J%Mgﬂ_ﬁmjﬁ‘c‘;a’a

For SMITZ MARKETING

For Gujarat Enviro Protegtion And
Infrastructure (Haryana) pvt. Ltd. 8
Manager
SIGNED & STAMP fi on SIGNED & STAMP for & on
Behalf of GEPIL (Harydna Behalf of Client

Dirarrar/Ainthoricad Slonmney

R REEEEEE—————



11.2

113

11.4

11.5

11.6

12.

12.1

12.2

12.3

12.4

5538

ok — Only) equivalent to Treatment & Disposal
Charges of its Hazardous Waste for two months of Contracted Quantity that shall
always be maintained at a value twice or more than the Transportation, Treatment
& Disposal Charges for one vehicle load waste. The said amount of interest free
Security Deposit will be refunded only on the termination of this Agreement after
adjusting other / pending claims of GEPIL (Haryana) against the Client, if any.
In case of insufficient balance (Security Deposit) in the Client’s account, GEPIL
(Haryana) shall not send the waste collection vehicle.
GEPIL (Haryana) shall raise the bill against each waste dis_pqsal consignment
(towards Transportation, Treatment & Disposal Charges) wnl}tn t{wep days of
receipt of the waste at the TSDF Site. The client shall pay the bill within 30 days
from the date of issue of bill.
The Client shall, upon receipt of the bill from GEPIL (Haryana), make full
payment on or before the due date mentioned in the bill. In case of delayed
payment by the Client, interest at the rate of 15% per annum shall be charged by
GEPIL (Haryana) on delayed payments. .
In case of default / dishonor in payment, GEPIL (Haryana) shall give seven days
notice to Client, with information to HEMS, for settlement of outstanding ducs by
effecting the payment through DD/pay order along with interest clse the
Registration of Clicnt shall be cancelled.
In the event of cancellation of Registration duc to reasons mentioned undcr.CInuse
11.5, the client can re-register upon payment of balance dues along with interest
through DD / Pay order apart from ‘non-rcfundable re-registration charges 1n
accordance with Clausc 4.3.
DEFAULT
If the Client fails and /or defaults in the discharge of any of his obligation under
the present Agreement, the GEPIL (Haryana) after serving seven days notice shall
have discretion to (i) cancet the Client's Registration & refuse to "accept
Hazardous Waste of the Client for disposal, and (ii) notify to HEMS and HSPCB
the name of the Client informing about such default,
In the event of Client committing any breach/violation of any condition of the
present Agrcement or any provision of Law / Act / Rules for the time being in
force, GEPIL (Haryana) rescrves its right to suspend / cancel the registration for
such period as it deems fit with information to HEMS. '
Where an offence under the Environment (Protcction) Act 1986 or under the
Rules framed thereunder, has been committed by the Clicnt or is attributed to any
negligence on the part of the Client which shall include its Director, Partner,
Proprietor, Manager, Secretary, Officer etc. and if such Client is guilty of the
offence or is liable to be prosecuted against and punished accordingly, no suit,

prosecution or legal proceeding (s) shall lie against GEPIL (Haryana) for the
offence committed by the Client . :
QEPIL (Haryana) reserves its right to issue a show cause notice to the Client, with
mfor'm_ation to HEMS, if it is of the opinion that the Client has contravened the
provisions of the present Agreement, requesting the Client to remedy the
For SMIT MARKETING

For Gujarat Enviro Prote ion And
Infrastructure (Haryana){Pyt. Ltd.

Director/Authorised Signatory

WA Manager o
SIGNED & sr% on S
IGNED & STAMP for & on
Behalf of GEPIL a) Behalf of Client
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contravention within 15 days time. The said notice served shall spccify the
measures to be taken by the Client in remedying the said contravention.

INDEMNITIES

The Client shall be deemed to be in exclusive possession and control of the said
Hazardous Waste and shall be fully liable and responsible for its arrangement,
appurtenances and propertics before completely loaded waste transport vehicle of
GEPIL (Haryana) leaves the Client’s premises.

Accordingly the Client hereby covenants and agrees to fully protect, indemnify
and hold GEPIL (Haryana), its employees, agents and successors and assignees
harmless against any and all claims, demands, action, suits, proceedings and

judgment and any and all liabilities, costs, expenses, damages or losses arising out -

of or resulting from or incidental to or in connection therewith, which may be
made out against successors and assignees or by third parties on accom}t_of
damages or injury to property or persons or loss of life resulting from or a'nsmg
out of the installation, presence, maintenance OF operation or the intake
arrangements, appurtenances and properties of the Client .

It is also agreed by and between the Parties hereto that GEPIL (Haryana) is not
and shall not be liable in any manner whatsoever due to any negligence and for
any reason or otherwise of the Client, in disposing its Hazardous Waste at the
factory site of the Client or at any other place.

FORCE MAJEURE

In case of any Force Majeure event at the site of the Client, GEPIL (Haryana)
shall not be saddled with any liability contingent or otherwise but in that case, it
shall be the sole liability of the Client.

In case of any environmental risk arising during the performance of this
Agreement at the TSDF site either due to Force Majeure event or due to
circumstances beyond the reasonable control of the parties hereto, neither of the
parties shall be liable for the consequences arising there from.

Both the parties hereto agree that due to change in any laws related to waste
disposal mechanism / criteria or due to any directive of any Court or Authority, if
GEPIL (Haryana) is to incur any additional financial burden consequent upon any
alteration and / or modification in respect of land-filled waste, then, in that case
the Client shall be liable to contribute for the same in proportion to its disposal of
Hazardous Waste quantity in TSDF site. The actual burden shall be determined in
consultation with HEMS. _

Both the parties hereto agree that in any event of there being order in form of any
injunction, stay or otherwise from any Court, HSPCB or any other Authority
stopping the functioning of the Site or otherwise whereby GEPIL (Haryana)
becomes unable to accept Hazardous Waste of the Client, GEPIL (Haryana) shall
not be responsible or made responsible and / or be liable in any manner in that
regard and that in such an eventuality, it shall be the responsibility of the Client to -
get the needful done in respect of disposal of its Hazardous Waste. -

For Gujarat f.m{iro Prow) jon And For SMITZ MARKETING

Infrastructure

td

@% ager '°

D;r%?ﬁ%{go’iﬁ&ﬁ

SIGNED & STAMP for & oo
Behalf of Client '

SIGNED & STAMP for;: on
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18.

18.1

0y

For

DPrector/Autns o

rastructure (Haryana) Ltd.
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PREVIOUS CORRESPONDANCE

E:::r;:d Ge)ér;cpt all discussions and meetings held and correspondence exchanged
betwc }umm@@mmwwmmmmmmwmmmmmy

ecisions arrived at therein in the past and before coming into force of the present
Agreement, no reference of such discussions with the Client for interpreting the
present Agreement or otherwise shall be made. Whereas, Wase Data Sheet and
Application Form, will be treated as part of this Agreement.

ARBITRATION

In case of any dispute or difference of opinion that
Agreement, the matter shall be settled by the partics by mutual negotiations to be
concluded within 45 days from the datc of intimation of existence of disputc or
difference of opinion, as the case may bc, by one party to the other party, fuiling
which, the matter shall be settled through arbitration. Both the partics shall
appoint an arbitrator cach, and the two arbitrators s0 appointed, shall appoint the
third arbitrator. The third arbitrator shall be the presiding arbitrator of the pancl.

The arbitration shall be as per the Arbitration & Conciliation Act, 1996. The

venue of arbitration shall be Faridabad. The arbitration proceedings shall be

recorded in English and the arbitration award shall be final and binding on both

the parties.

#
¢ ¢

The present Agreement shall be subject to Indian Laws, rules and regulations and
notifications etc. issued under such laws.

\MENDMENTS:

GEPIL (Haryana) may, if required at any point of time make suitable change in
the present Agreement in consultation with HEMS after serving a notice to the

said Client.

uitrar Tt ;
At L.oL SGtect;on And

For SMITZ

ol -:.LU'AY

SIGNED & STAMP for & on SIGNED & STAMP for & on

Behalf of GEPIL (Haryana) Behalf of Client

may arisc out of the present.
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19.1  Subject to the provisions of Clause 17 of thi

20.  The addresscs of the partics hereto,

5541 95

s Agreement, the parties hereto

mutually agree that the Civil Courts at Faridabad only shall have jurisdiction for

all the disputes/differences arising out of this Agreement.

unless changed by written notification to be

given at least 15 days in advance by registered letter prior to proposcd datc of

change, shall be as follows:

1) M/s. Gujarat Enviro Protection & Infrastructure (Haryana) Pvt. Ltd.
Reg. 370, S V P Road, Shop 8, Plot 384, Cigarctwala
Bldg. Opp. CBI Prathna Samaj, Nr. Harkishandas
Hospital, Mumbai (Maharashtra)
2)

ereto acting through their properly constituted

IN WITNESS WHEREOF the parties h
t signed and executed in their

representatives have set their hands to cause this Agreemen
respective names and on their behalf.

For Gujarat Enviro protection And
iFaraodtoretistzaifiod) Pvt. Ltd. For and on Behalf of Client
GEPIL (Haryana) (Sign & Stamp)
For SMI MARKETINQ
Director/Authorised Signatory anagér
Name : Mr.Ashwank Kumar Name As‘_t'\‘ ‘sie A IASSAL
Designation : (Site Head) Designation : MAWAGEKR
Address  : Gepil () Address  : 7o, FRASHANT VIHAR
DELHI- 11008
Witness Witne

r<s

Livivivieasvnenens ) P rrr et
Name 1._0/"-4 G“’@M Name unNiS E&SH VA

Designation . MANA GER

Designation N Q}‘ '
Address : G&mit Address : QM(T2 IARKET /MG
i

2. iercacesrssnvansnis 2o
Narpe ] Name
Designation : Designation
Address : Address

For Gujarat Enviro Protectiof And 7 MARRG 1o

Infrastructure (Haryana) Py . For SM'TL MARNNLG 1 vo

anager
SIGNED & STAMP for & on
SIGNED & STAMP for &




P TN

P

5542

GEPII]

PENNCHA® FUTWH

Schedule -1
rggp_s_lo_t_ Landil, Solidiflcat fon & Stabilisation and Incln eration (Effective Fro m 01/04/2023) ' .
Upto400MT | 401 To 700 M T | 701 To 1200 Above
L, T NS  MT___ 1200MT
o Fixed Landfll C horges (Rs. PermT)_ | 1888 1866 1844 1831 N
b. Solidification & Stabilisat ion Charges (Rs por M 1) o - S
Waste : Additives ] ]
r ............. 1:0.10 2712 2492 2470 2441
o uea0 3545 3476 __3419___{::;—34;53—” M-
t 1:0.30 | _ 420 4120 4079 4037 BN
: 1:0.40 4690 4599 4549 | 4505 B
i 1:0.50 5182 5082 5033 4975 B
| 1:0.60 5822 5709 5652 5589
1:0.70 6462 6326 6264 6199
1:0.80 7031 6891 6818 6749
1:0.90 7538 7389 7309 7239
1:1.00 8041 7879 | _ 7800 7716 |
e Variable Incincration Cha rges (Rs. Per M T) - for a category of waste of particular calorific value (in KCal/Kg)
as per the ra nges given below: -
! lorific value
%p_w 2500 KCal/kg_ 21955 21209 21082 20639 ]
reater than 2500 & up to 4500KCal/kg 18041 17499 17324 16960
Greater than 4500 KCal/kg 15103 14640 14489 14198

Notes:-
1. The above rates are validup to 3

2. The above rates are for the s
to its disposal, the rates

The rates for solidification and
waste requires additives more t
required to be added & its bulking

charges will be levied for

guideline in case of secured landfill and Solidfication &

under:

stabilization are for
han 1:], the rates shall be charged depending on the quantity of additives

factor to be decided in consultation with HEMS..

The rates of Solidification & Stabilization as well as rates for
residuc disposal landfill.we will charge 5%

Process for printing of TMO @ Rs. 10/- for each.

pecified type of waste. [n case any waste that
for such waste shall be fixed on case 1o

characteristics of waste & treatment required in consultation with HEMS

1.03.2024, Thereafter the rates shall attract escalation @ 4% on annual basis.

may require special treatment prior
case basis depending on the

{he waste that requires additives up to 1:1.0 ratios. If the

Stabilization.

incineration include landfill charges. No extra

CRF charges on total invoicing as per hems

The above rates are exclusive of any statutory levies which will be payable extra.

Further, the charges in respect of preprocessing process where cver applicable, remains unchanged and are as

a) Charges for dewatering/ drying @ Rs. 1000/- MT on Hazardous waste having moisture content more than

40%.

b) Charges for neutralization @ Rs, 1000/-MT on Hazardous waste having pH between 4 and 2.and greater than12.
c) We will also be charging neutralization @ Rs. 2000/- MT on Hazardous waste having pH lesser than 2.

SIGNED for & on Behalf of GEPIL (Haryana)

— For Gujarat Enviro Protectigq And
Infrastructure (Haryana) td.
Director/Authorised Signator

SIGNED for & on Behalf of Client
For SMITZ MARKETING

(-
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PHATLCTING HUTURE
Schedule- 1l Transportation
Charges (Rs. per Km per MT)

ucl Price: 90. 12 per liter)

Revised Rates effective from 01-04-2023 (F

1MT 3IMT TMT 9OMT 12MT 16 MT & Above |

, Foel | Other | Total | Fuel | Other | Total | Fucl | Other Total | Fuel | Other [ Total | Fuel Other | Total | Fuel | Other Total
OneWsy | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost cost | cost | cost | cost | cost | cost | cost cost
DNistance E—

7.13 .56 .51 [7.07 |

13.754.68 [2.71 [7.39 W.73 [2.77 [1.50 4.52 D.61

Upto 75KM g 92 |22.57 [31.59 6.09 [7.66

75 |f\200
KM |9.03|16.06|25.09! 5.25 | 5.71(10.96/4.09 | 1.93 6.02

1.59|5.684.15[1.65 | 5.80 3.96]1.57] 5.53

1.73 | 5.74

4.15/1.99]6.14 |3.96 1.82]5.78 | 4.01
4.01[1.47]548

=

>200KM [ 903 |15.15|24.18] 5.25 [4.99[10.24(4.09

Note:-
rice of Rs. 90.12 per liter. The "Fuel Cost’

1. The above revised rates are based on current (revised) Diesel p
Faridabad (Haryana) on quarterly

component of the rates shall be adjusted based on the rates of Diescl at

basis i.e. 1st of April, July, Oct. & Jan. of each year.
2. The "Other Cost' component of rates is firm up to 31.03.2024 and shall be subject to 3% escalation on
annual basis thereafier.

The rates indicated above are for actual Distance of the Generator's unit from the TSDF site. The
chargeable distance will be double the actual one way distance from TSDF site to the Generator's unit i.e.
o & fro for full truck load. Minimum charges payable will be Truck Capacity in MT *Rate per
km/MT*To & fro distance of Generator's unit from TSDF Site. The Rates are Inclusive Toll Tax.

w

4. The transportation rates are excluding loading, packing material, and any other statutory levies.

a 5. The maximum loading time and detention charges beyond the free loading time for different

capacity vehicles are as given below: )

Sr. No Vehicle Capacity Free Loading Time Detention Charges/hr
6) 1 MT 2 hrs 300/~
(i) 3IMT 2hrs 300/-
(1ii) 7MT 3hrs 360/-
@iv) 9MT 3 hrs 360/-
(v) 12MT 4 hrs 400/-
(Vi) 16 MT 4 hrs 400/-
SIGNED for &
) foicciond E‘:V!‘!:ﬁfft: ::Ecl:l;:l;r::) SIGNED for & on Behalf of Client
Infrastructure (Haryana ud. For SMIT MARKETING
Manager

Director/Authorised Signato
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[-_____ HARYANA STATE POLLUTION CONTROL BOARD Manifest No: Copy 1 !
| ﬁ Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. 0130- 64626574 \
@ 2236119(0) Emall:- hspcbrosr@gmall.com ‘
[ SPEE] (Hazardous Waste Manifest) | WHITE
Form 10

By Sender To HSPCB
[See rule 19(1)] —_——
HQ: Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula 134109,
Ph-0172-2577870-73,
Emall: hspcbho@pmail.com

1 |Sender's Name, Mailing Address, Phone no SMITZ MARKETING
& Email Address: PLOT NO 522A PH 11 HSIIDC BARHI DISTT SONIPAT
9810323747
mail@smitz.in
2 |Authorization Application No.: 31576693
3 |Authorization Letter No and Date: HWM/SON/2023/31576693 , 2023-01-18
4 |Authorization validity: From: 2023-01-18 To: 2027-09-30 B
5 |Transporter's Name, Address & Phone no: Gujarat enviro Protection and Infrastructure g—la:gana pvt. Lid.
Village-Pali, Near Pali-Mohabatabad Stone Crus ver Zone Faridabad |
6 |Transport's Registration No: HR-55-AQ-4751
7 |Vehicle No. & Type: 4751 | Truck
8 |Receiver's Name, Mailing Address, Phone  |M/s Gujarat Enviro Protection and infrastructure (Haryana) Pvt. Ltd )
no & email address: Village Pali, near Pali-- Mohabatabad Stone crusher Zone, faridabad,Haryana
17290099681,
- ~|haryana/@luthraindia.com—-
r9 Receiver's Authorization No. with PCB: . . _ HWM/EDBD/2021/13751961., 07-08-2021
10 |Total Quantitv: A 2420MT et '
11 |Physical Form: © [solid,
12 |Number of Containers: 1
L rl 4 Coidetidy  IMT
13 ||Name of Schedule: ] = Tgchedulel e

Name of Process/Sub Class/Basel noHé AA Putigation and treAkndat o “EHaust air, water and waste water from the ...
174 iredtment plants (CETP's) 2 & =+ _

Name of Process Waste{Category No = Chemical'sludgeﬁbm'wme'v}ater: treafmg’nt““‘“*
Detail/Reason of Subclass/Baselozoccisi |- o~ R AR _d SIS

o=

Quantity: S 12420 MT

Waste Type: Landfillable

Waste Storage: Others . | bags

Waste Description: «=" . |ETP Sludge =23 bea R

=

r

14 | Sender's Certificate: _ iz i e T 35 7 _
1 hereby declare that the contentsof the:consignmet are fully end accurately described above by groper shippicg name and.gre

{ —r e
A

categorised, packed, marked, nncl;_h'_ﬁ}elgn_:l_.'_qu'nrc_-i.rj'_’gl_l;_rggegi_sjgggqu condition for transport by Ton’: #egsfding 1o )‘/\\
applicable national government régulations; N5 - ! oy ¢ Y (Y
L EE S | 5 g WAL SON Q)
P \\t e v "\‘& :
Name & Stamp of Industry : SMITZ n}gﬁlﬂﬁﬂ.’w’{_ { # Daté 110-Apr-24 Sié{mm
15 | Transporter Acknowledgement of Re’?érpfs' of WnstésN‘f’a N \::‘3__’//
s \‘:Z ) )
W2 ‘ “
Stamp of: Gujarat enviro Protectiomapd Infrgsfructure o7 Date :10-Apr-24 Signature
(Haryana) Pvt. Ltd. \'7_5\\ R /
16 9 heSs
Special handling instructions and additiong?t efy A Qf/’
information ]
17 | Receiver's Certification for receipt of Hazardous and other waste:
Stamp of: M/s Gujarat Envire Protection and infrastructure (Haryana) Pvt. Ltd
Village Pali, near Pali- Mohabatabad Stone crusher Zone, faridabad IARKE TING
ARKETIN
/ Date:_ -_- Signature = Fol sSMITZ V ”‘}
M/= Goiaratk ~on &
Infrasiure X ~ . . nato
Paii Crusher &ui. ABAD Authorised SI978 N

* This is System Generated Manifest for HAZARDOUS AND OTHER WASTE by HROCMMS Haryana **
Created By OCMMS 1D:- 19SON260231 | Created Date:- 10-Apr-24 | SMITZ MARKETING , PLOT NO 522A PH I HSIIDC
BARHI DISTT SONIPAT 1
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o =
ATE POLLUTION CONTROL BOARD "~ Manifest No: Copy 1
i Goneral Hospltal, Delhi Road, Sonepat Ph. 0130- - 70252589
123611%0) Email:- hspcbrosr@gmail.com
(1luzardous Waste Manifest) ‘WHITE
Form 10
[See rule 19(1)] By Sender To HSPCB

«rans Nate Polluibn ¢ ontcol Bonrd,
1, Mector-6, Panchbule 104109,

Seader's Name, Mailing Address, Phone no |SMITZ MARKETING

i & Emall Address: PLOT NO 522A PH 11 HSIIDC BARHI DISTT SONIPAT
| 9810323747
- . — mail@smitz.in
2 _|Authorization Application No.: 31576693
3 |Authorization Letter No and Date: HWM/SON/2023/31576693 , 2023-01-18
4 |Authorization validity: From: 2023-01-18 To; 2027-09-30
% |Tranaporter's Name, Address & Phone no: |Gujarat enviro Protection and infrastructure (Haryana) Pvt. Ltd.
! ViIJIE « Pali near Pali Mohabatabad Stone Crusher Zone, Faridabad R
@ Transport's Registration No: HR-38-A B0719
|7 __{Vehicle No. & Type: - 0719 | Truck
8 |Receiver's Name, Mailing Address, Phone | M/s Gujarat Enviro Protection and infrastructure (Haryana) Pvt. Ltd
no & email address: }i/ e‘Psaéi,m.Bali:Mghabmbad Stone crusher Zone, faridabad,Haryana
1 72904 Vi e i
| haryana@luthraindia.com
9 _|Receiver's Authorization No. with PCB:. HWM/FD_BD/ZOZI/ 13751961, -07-03-2021
10 |Total Quantity: SR 10425 MT. 2
11 |Physical Form: T Solid, T
12 |Number of Containers:
13 [Name of Schedule: ~Schedet
Name of Process/Sub Class/Basel nof. | Pirifigation and trediiiant of extiaust air, water and waste water from the .......
H A—f tregtment plants (CE?TP’S)MQ-?&‘B‘M
Name of Process Waste(Category No):~~|Chemicul sludge from waste water- trestment = -
Detail/Reason of Subelasy/Basel mos " .o [oo —odii oo S \
Quantity: : o 10425 MT
Waste Type: . - i) Landfillable
Waste Storage: o Others | bags -
Waste Description: % 1. |ETP Sludge " B
14 | gender's Certificate: "L & *\ tﬁ e, ‘ EaniElEr o Y TN
I hereby declare that the contents of the consignment are fully and accurately described above by roper shipping gapidand are
categorised, packed, marked, and labeled, and are in-all respects-in proper ¢ condition for transport by fqad accol
appl?wblz national govemment regulatons. ™, 5 Pranidey &7 sy {[ s
Name & Stamp of Industry : SMITZ MARKETING ™~ i - /Date :10-Jun-24
15 | Tran er Acknowledgement of Receipts of Wastes:
Stamp of: Gujarat enviro Protection and infrastructure Date :10-Jun-24
(Haryana) Pvt. Ltd.
16 Speclal handling instructions and additional %S¢ PP®®
| |information
17 jver's Certificatio ipt of Hazar d waste:
LN e (100 (Oiec '
Stamp of: M/s Gujarat Enviro Protection and in[ruliructure'(lmﬁng} Pvt. !13&"1 N _(/'@
Village Pall, near Pali- Mohabatabad Stone crusher Zm'le‘,',ﬁ'r:ldabl‘d ‘] _T v D ‘
Date: - - Signature . usharl Zelid. v A~
ING
Authorised Signatory

*+ This is System Generated Manifest for HAZARDOUS AND OTHER WASTE by HROCMMS Haryana b

Created By OCMMS ID:- 19SON260231 | Created Date:- 10-~Jun-24 | SMITZ MARKETING, PLOTNO5S22APHII HSIIDC

BARHI DISTT SONIPAT 1

T
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— HARYANA STATE POLLUTION CONTROL BOARD Manifest No: } Copy 1
——— Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. 0130- 85360612 )
W 2236119(0) Email:- hspcbrosr@gmail.com
HSPCB (Hazardous Waste Manifest) WHITE
Form 10
[See rule 19(1)] By Sender To HSPCB
HQ: Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula 134109,
Ph-0172-2577870-73, <
Email: Hghspcb@hspeb.org.in
1 |Sender's Name, Mailing Address, Phone no |SMITZ MARKETING
& Email Address: PLOT NO 522A PH 11 HSIIDC BARHI DISTT SONIPAT
9810323747
mail@smitz.in
2 |Authorization Application No.: 31576693
3 |Authorization Letter No and Date: HWM/SON/2023/31576693 , 2023-01-18
4 |Authorization validity: From: 2023-01-18 To: 2027-09-30
5 |Transporter's Name, Address & Phone no: |Gujarat enviro Protection and infrastructure (Haryana) Pvt. L_td. h
Village Pali near Pali Mohabatabad Stone Crusher Zone, Faridabad
6 |Transport's Registration No: HR-38-AG-9812
7 |Vehicle No. & Type: 9812 | Truck
8 |Receiver's Name, Mailing Address, Phone  |M/s Gujarat Enviro Protection and infrastructure (Haryana) Pvt. Ltd
no & email address: Village Pali, ncar Pali- Mohabatabad Stone crusher Zonc, faridabad,Haryana
7290099681

harvana(@luthraindia.com

9 |Receiver's Authorization No. with PCB: HWM/FDBD/2021/13751961 , 07-08-2021

10 _|Total Quantity: 1.590 MT
11 |Physical Form: . Solid,
12 |Number of Containers: 1
ntainer 1 1.590 MT
13 |[Name of Schedule: Schedule I
Name of Process/Sub Class/Basel no: Purification and treatment of exhaust air, water and waste water from the ........
treatment plants (CETP’s) .
Name of Process Waste(Category No): Chemical sludge from waste watertreatment
Detail/Reason of Subclass/Basel no:
Quantity: 1.590 MT
Waste Type: Landfillable
Waste Storage: Others | bags
Waste Description: ETP Sludge

14 | Sender's Certificate:

categorised, packed, marked, and labelgd, and are in all respects in proper condition for transport by road according to
applicable national government regulations.

Name & Stamp of Industry : SMITZ MARKETING - Date :14-Nov-24 Signature

1 hereby declare that the contents of the consignment are fully and accurately described above by proper shipping name and are

15 | Transporter Acknowledgement of Receipts of Wastes:

-Stamp of: Gujarat enviro Protection and infrastructure Date :14-Nov-24 Signature
(Haryana) Pvt. Ltd. :

Special handling instructions and additional |5¢ PP®S

information

Receiver's Certification for receipt of Hazardous and other waste:

Stamp of: M/s Gujarat Enviro Protection and infrastructure (Haryana) Pvt. Ltd
Village Pali, near Pali- Mohabatabad Stone crusher Zone, faridabad
Date:__-_ - Signature

— NAD ".\
For SMIl4 MA!

thorised

Signatory

** This is System Generated Manifest for HAZARDOUS AND OTHER WASTE by HROCMMS Haryana **

Created By OCMMS ID:- 19SON260231 | Created Date:- 14-Nov-24 | SMITZ MARKETING , PLOT NO 522A PH IT HSIIDC

BARHI DISTT SONIPAT 1




| = Star Complex, Opp. General Hospital, Delhi Road, Sonepa
| Qe 2236119(0) Emall:- hspcbrosr@gmail.com
HSPCE (Hazardous Waste Manifest)
’ Form 10
[See rule 19(1)]

lll(): Hurynna State Pollution Control Board,

=11, Sector=6, Panchkula 134109,

I'h-0172-2877870-73,

Iinggn!l_-. Hghwpeb ahapeb.org in R

I |Sender's Name. Malling Address, Phone no [SMITL MARK(] IN
|& anall Address:
[ ' UERIRRAR RN

gl anit 2 i

1 .\l}lhmlq.ﬂluu Apphivation Nu 70098

‘ spthiopbzation §etter Nownd Dute:

\
4 F:\ullmrlu_nhgu valldity: o
s lransporter's Name, Address & Phone nod  |Gujarat eind it I"lutec

HARYANA STATE POLLUTION CONTROL BOARD

TIWN/SUNZ D2 1 S J00Y 20000118

Fywnn JO2Y-01-18 o 202709300

| Village-Puln. Near Pali-Mobabatsbad Stone Crusher Zone.Faridabad

= 1 _ |
Manifest No: [COPY 1 ]
t Ph. 0130- 96102496 B

WHITE

By Sender To HSPCB

(¥}

PLOT WO S PA T HSTDC BARHTDIS T SONIPAT

von and Infrastructure (Haryana) Pyt Ld

| - e

E(» Transport's Repistration No: HR-38-Y 200y

17 __|Vehicle No. & Type: 2009 | Truck
8

{no & email address:
Y l 7290099681
harvanalutlraindia.

Receiver's Name, Mailing Address, Phone | M/s Gujarat Lnviro Protection and infrastructure (Haryana) Pvt. Ltd
Village Pali, near Pali- Mohabatabad Stone crusher Zonc, faridabad,Haryana

com 41

9 |Receiver's Authorization No. with PCB: HWM/FDBD/2021/13751961 . 07-08-2021

10 _|Total Quantity: 3IMT

11 {Physical Form: Solid,

(12 |Number of Containers: | |
L [Continert 1B IMT |
[13 \Nnme of Schedule: Schedule 1

‘;Nnmv of Process/Sub Class/Basel no:

Purification and treatment of cxhaust air, water and waste water fromthe ...
treatment plants (CETP’s)

Chemical sludie from waste water_treatment

| Nume of Pracess Waste(Category Noj:
Detail/Resson of Subclass/Basel iw:

l Quantity: o . A Ml
k\\'u.\lv Type: ) . Landfillable
‘ [Waste Storage: Others | baus
[Waste Deseription: ETP Sludge |

14| Sender's Certificate:
| | hereby declare that the contents of the consignment are fully and acc

applicable national government regulations.

| Name & Stamp of Industry : SMITZ MARKETING

categonsed, packed, marked, and labeled, and are in all respects in proper condition for transport by roud according iy

urately described above by proper shipping nanig and are |

|15 | Transporter Acknowledgement of Receipts of Wastes:

N

Stump of: Gujarat enviro Protection and Infrastructure
(llaryana) Pvt. Ltd

—thréy ‘r-ZB‘ Signature [

,»
R\
~ 1\ )]

Date :04-Mar-25, re

Y N

-

[0 Special handling instructions and additional use ppe's

|Information

{—-
|
i Receiver's Certification for receipt of Hazardous and other waste:

Village Pali, near Pali- Mohabatabad Stone crusher Zone
| Signature

Stump of: M/s Gujarat Enviro Protection and infrastructure (Haryana) Pvt. L‘tdv

, faridabad ‘f 5

<o U his 1s Ayvstem Generated Manitest for HAZARDOUS AND OTHER WASTE by HROCMMS Haryal‘m i
Croated 1y OCMAS 1022 198ON260211 | Created Date:- 04-Mar-25 | SMITZ MARKETING , PLOT NO 522A PH 11
HSUHDC BARIN DISTT SONIPAT 1




SMITZ MARKETING i
i

PLOT NO. 5224, PH-I, HSIIDC BARH], )

DISTT SONIPAT
SONIPAT,131101 /
Dear Sir, /

Please find attached Invoice No. 80
80101
disposaiviss Mankestno 1407012 g oteu ey " PPect f wese colocled i 04002025 ko amert

You are requested to kindly make this payment by dus data to avoido penal nterest payment etc.

Collection
Charges - -Qty Rate| KMTo&FROM| VehCapacity]  Amount (Rs.
3.385 6.29 290 9.000 11,387.54
D Remark : If Qty Is greater than vehicle capacity then, Qty*Rate KM wil be applicable otherwise Veh Capacity'KM"Rate
One Way Distance ‘ 1MT SNT 7MT " QMT 12 M7 16
0To75 32.30 14,02 7.38 7.66 7.11 7.08
76 To 200 25.61 11.19 5.99 629 6.76 5.72
>= 201 2467 1045 5.64 5.94 549 545
Collection _ |Free Loading| Free Loading| Walting Charga| Waiting Charge| Walting DIf | Waiting
| charges Tine | Minutes | PerHr(Rs) | (PerMinutes) | Time (BA) | Charge
- BN : (© (8) D) | (¢D)
1 2 120 300 5 0 0 0 :
3 2 120 300 5 0 0 0|
7 3 180 380 8 0 0 0 |
"3 3 180 360 8 205 25 150 .'
101 2 120 300 5 0 0 0 ]
12 4 | 240 400 7 0 0 5
e — B
ORFSIIM“W 332.41
____ vwe [ MANIFESTNO | _QTY [ _RATE [ AmoUNT |
Other Additional : JOB Charges Weighing Charges Total Amount
—— 0.00 ' 0.00 0.00

For,Gujarat Enviro-Protection And Infrastructure (Haryana) Pvt Limitec
ING

| Authorised gignatory

Printed On: 05.03.2025 11:02:23



ITZ MARKETING

For S

5549 1
) Transport Movement Order
<~ Gujarat Enviro-Protection And Infrastructure (Haryana)
| ~ pvt Limited

AT

L] — —

& e SMITZ MARKETING |
,“m,” . PLOT NO. S22A, PH-I, HSIIDC BARHI,DISTT SONIPAT,SONIPAT Harysnd ,
° o s | Sander’s Authortzation No: . HSPCB/COSENT/ 31310172250
D Mablay NCTO30439354 -
8 emilid: g1 INFO@SMITZIN | =
T Waste Detalls @ s
| ste [ o

g el

T I

3
H

Authorised Signatory

| . ‘ ; l ‘ o .
@ Nate: iJse personal Pmm.&ggulpmqnﬂ While Handling Waste Isnvsdusuyl’mctld

: priotad Oy Beck Office ' Print Dets :03/03/2025-21:06
Craated Date 03/03/2025-2003 b ‘ o~

3
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5551

Smitz Marketing |

Address - 522-A, Phase-2,

HSIIDC, Barhi, Sonepat,
Haryana-131101

. GSTIN - 06AGMPK4653K121

1

¥ Barhi,Haryana,India

i HSIIDC Industrial Area, Barhi, Haryana 131101,
%! India
W8, Lat 29.103622, Long 77.038315

g; 04/24/2025 03:49 PM GMT+05:30

#8 Note : Captured by GPS Map Camera

L TING
O BARHT
V01
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Lat 29. 10361 6, Long 77, 033403
04/24/2025 03:48 PM GMT+05:30
'f Note : Captured by GPS Map Camera

- TING
For SMITZ MARKETING

. S\,,’.\'a\o'-‘)’ V\/
ced
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il )
S Barhi,Haryana, India
LN
I

= HSIIDC Industrial Aréa} Barhi, Haryana 1311071,

For SMITZ MARKEFING

L/
uthorised Signatory
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Transferred To

Hspch Fee

<2,00,000

Transferred successfully [ 1oth 2005 692 DV

Transaction |D 1801BBD03584

Transfer type IMPS

To "~ PUNJAB NATIONAL BANK
Account Numbed 4916000100007912

FSC Code PUNB0491600

YES BANK

Account 070363200000510



5555 109

Transferred To

Hspch Fee

4,500

Transferred successfully o [ 1000 2020 617 2

saction [D 1801B0D09115

Tk et R T
HraliSirer tyie IMPS

PUNJAB NATIONAL BANK
4916000100007912

\FSC Code PUNB0491600

YES BANK

070363200000510

For §MITZ MARKEAING

Authorised Signatory
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VAKATLATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ... APPLIC ANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOV\_/ f\LL to whom these presents shall come that I/We, undersigned the above named do hereby

appoint.

SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Safram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob: 9013082887, Email: vijay.kumar@satramdass.com
(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbifration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and fo
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. |/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the confents of which have

Accepted, identified and certified subjected to the terms of the fees.

\)
5‘7/ ﬁ\m@%
[SIDDHARTH BATRA] [ARCHNA YADAYV] Client

S oz kg gg Eor SMITZ MARKETING

(

SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL
[ It &l ! x’\&m\"\\g}/gopﬂelor

Advocates



5557 i

For SMITZ MARKETING

(W WM
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